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WRITl'EN ANSWERS TO 
QUESTIONS 
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Mis. Bird 1& Co. 

*54.2 J Shri Wadiwa: . 'L Shri Vidya Cbaran Shukla: 

Will the Minister of Railways be 
pleased to state: 

(a) what is 1lhe average total of 
monthly payment made to MIs Bird 
& Co., (Private) Ltd., inclusive of 
payment for 'extra lead' during the 
years 1956, 1957, 1958 and 1959 in res-
pect of .their handling contracts at 
Sakrigalighat and ManihlM"ighat; and 

(b) what steps, if any, were taken 
to verify the correctness of paymen:s 
made to Bird and Co., on account of 
'extra lead' for Maniharight during the 
above period? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) 
Rs. 68,815'39 nP. 

(b) On each occasion a ghat shiLs, 
the leads are determined by the Assis-
tant Transhipment Inspector and the 
contractors' representative and on 
some of these occasions the Assistant 
Traffic Superintendent, Maniharighat 
is also present. Checks by the rail-
way of the bills for the extra leads 
with the records, showed no errors. 
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The Deput:r Minister of Irrigatioa 
and Power (Shri BaW): (a) Yes, Sir. 
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Saper Grid S:rstem for Distribution ot 
Power 

·iSS. 

( Shri Barish Chandra Mathu 
i Shri Rami Redd:r: 
J Shri Ram Krishan Gupta: 
") Shri A. M. Tariq: 
I Shrl D. C. Sharma: 
l Shri Ajlt Singh Sarhadi: 

Will the Minister of Irrigation aDd 
Power be pleased to state: 

(a) whether Gavemment of India 
have considered a proposal for estab-
lishing an All India Super Grid for 
generation and rustribution of Electri-
city; and 

(b) what is the nature of the pro-
posal and the progress made in the 
matter? 

(b) Details of the scheme have still 
to be formulated. So far, only the 
preliminary studies for establishment 
of a zonal grid for the southern re-
gion comprising the States of Andhra 
Pradesh, Madras, Mysore and Kerala 
have been undertaken. It is propo<ed 
to undertake similar studies for other 
regions also in due course. The 
Southern Zonal Council have approv-
ed the establishment of links :"et-
ween Mysore and Madras and between 
Kerala and Madras. 

Import of Switchgear 

*554. Shri Narayanankntty Menon: 
Will the Minister of Irrigation and 
Power be pleased to state: 

(a) when did the Kerala Govern-
ment submit proposal for import ot 
!lWitchgear for the Transmission and 
Distribution Schemes in the State; 

(b) when was the sanction accorded; 

(c) whether sanction has been asked 
for the purchase of 11 K.V. switchgear 
for this scheme; and 

(d) whether sanction has been 
issued? 

The Deput:r Minister of Irrigation 
and Power (Shri Bathi): (a) to (d). 
A statement is laid on the Table of 
the House. [See Appendix II. an-
nexure No. 48.] 

Research Centres for Cotton Oil Seeds 
and Millets 

.5~~ r Shri R. C. Majhi: 
..... \. Shrl Subodh Bausda: 

Will the Minister of Food and Agri-
culture be pleased to state: 

(a) whether the 21 research centres 
and sub-centres in different States 
under the project for intensification 
of Regional Research on cotton, oil 
seeds and millets have been establish-
ed; and 

(b) what will be the important 
function. of these research centres? 
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The Minister of Agriculture (Dr. P. 
S. Deshmukh): (a) 15 centres have 
been established so far. Action is be-
ing taken to establish the remaining 
6 centres as soon as possible. 

(b) To organise cross-commodity re-
search On cotton, oilseeds & millets on 
regional basis. 

Speeding up Goods Trains 

*556. Pandit D. N. Tiwari: Will the 
Minister of Railways be pleased to 
state: 

(a) whether the Efficiency Bureau 
of the Railway Board has submitted 
its report about the speeding up of 
goods trains; 

(b) if so, their main recommend-
ations; 

(c) whether their suggestions are 
being carried out; and 

(d) if so, with what results? 

The Deputy MinIster of Railwa1S 
(Shri Sbahnawaz Khan): (a) Yes, so 

far as the Broad Gauge portion is con-
cerned. 

(b) A statement Is placed on the 
Table of the House. 

STATEMENT 

Main Recommendations are: 

(1) Planning of rehabilitation anti 
developmental works so as to proviae 
additional facilities required to ill-
crease the capacity of the sections 
where the utilization has already re-
ached, Or is likely to reach, saturation 
limits due to the anticipated future 
traffic. : .;;: 

(2) Increasing the bOoked speed of 
goods trains where possible aftpr 
actual trials and keeping a close watch. 
on their actual performance at differ-
ent levels. 

(S) Extending the working of crack 
trains and keeping a watch on thelr 
punctuality. 

(4) Improving marshalling of traim 
b. marshalling yards. 

(5) Laying down norms of tune re-
quired for carrying out different types 
of work in the marshalling yards, and 
for loading, unloading and shunting 
work at stations and checking the 
actual performance against lhese 
norms and taking up lapses noticed. 

(6) Monitoring of goods trains. 

(7) Providing better facilities 1n 
yards such as improved lighting, 
power operated points and signals, 
track circuiting, track brakes, ,kidll 
and shunting engines of adequate 
capacity etc. 

(8) Rationalizing train examination 
points with a view to reduce such 
points where possible. 

(9) Further improving maintenance 
of roiling stock, signal interlock:ng, 
tele-communication and control work-
ing. 

(10) Introduction of incenlIve 
scheme for yard staff and revis:on of 
running allowance rules for runni;g 
staft. 

(11) Maintaining better personal 
contact between operating officers and 
staft. 

(C) Yes, to the extent feasible. 

(d) This will be known only in duE' 
course, after the recommenja:jons 
have been implemented. 

Forest Department, Andaman 

-557. Dr. Ram Subhag Singb: Will 
the Minister of Food and Agriculture 
be pleased to state: 

(a) whether the employees in the 
Forest Department, Andaman, /lave 
been granted annual increments due 
to them consequent upon extension of 
Central Pay Commission scales of 
pay to them from 23rd February, 1957; 

(b) if so, the date from which these 
employees have been drawing in-
creased pay; 

(c) whether arrears of pay on ac-
count of difference between the pay 
due to the employees on the basis of 
pay plus due increments and PD.Y 
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actually paid to them upto the dak of 
sanction of increments, has also been 
paid to them; and 

(d) if not, the reasons for delay? 

The Minister of Agriculture (Dr. P. 
S. Deshmukh): (a) Ptesumably the 
Hon'ble Member refers to the labour 
brought on to the regular e3tablish-
men! from 23rd February, 1957. If so, 
the answer is in the affirmative. 

(b) These employees have b~en 

drawing increased pay from var;ous 
dates commencing from November, 
1959. 

(c) Arrears have been paid in most 
cases and steps are being taken to pay 
the arrears in the remaining cases 
also. 

(d) The delay in some cases has 
been due to heavy volume of wOl'k 
involved in the preparation of dall1,s. 

Legislation Te: Travel Agents 

r Shri Subodh Hansda: 
·558, ~ 8hri R. C. Majhi: 

L Shri Ram Krishan Gupta: 

Will the Minister of Transport and 
Communications be pleased to 3tate: 

(a) whether any final decision has 
been taken by the Central Govern-
ment regarding the framing of legis-
latIOn to govern the conduct of travel 
acents, excursion agents, shikar agents, 
guides and hoteliers in dealing with 
tourists; and 

(b) if not, when this will be finalis-
ed? 

The Minister of State in the Mini~
try of Transport and Communications 
(Shri Raj Bahadur): (a) and (b). De-
tails in respect of proposed legislation 
to govern the conduct of travel agents, 
excursion agents, shikar agents, guides 
and hoteliers in their dealings with 
tourists are still being worked ou't in 
consultation with the various Ministr-
ies of hlJ.e Central Government and 
with the State Governments. In ad-
dition, the representatives of the 
Travel Trade have to be consulted. In 

view of the comprehensive nature of 
the proposed legislation covering var-
ious aspects of travei industry and in 
view of the different points of view 
expressed by the various departments 
concerned it is not possible to say if 
and when the proposed legislation. will 
be enacted. 

Supply Dropping in NEFA 

.559 f 8hri Basumatari: 
. l Shri Hem Barua: 

Will the Minister of Transport and 
Communications be pleased to state: 

(a) whether it is a fact that ind~ 
pendent operators have WOn open 
tenders for supply dropping con-
tracts in NEFA; 

(b) if so, whether D.G.C.A. and 
other authorities at airfields give them 
full facilities; and 

(c) if not, the reasons therefor? 

The Deputy Minister of Civil 
Aviation (Shri Mohiuddin): (a) An 
independent operator who was the 
only tenderer has been awarded the 
contract for supply dropping in ~"EFA 
and Naga Hills-Tuensang Area. 

(b) Government have no inform-
ation of any facilities having been 
denied to the operator. 

(c) Does not arise. 

Calcutta-Dum Dum Road 

·560. Shri H. N. Mukherjee: Will the 
Minister of Transport anti. Communi-
cations be pleased to state: 

(a) whether the scheme of a new 
road linking Dum Dum airport with 
the city of Calcutta is being consider-
ed by Government; and 

(b) if so, with what results? 

The Minister of State in the Minls-
h'J of Transport and Communications 
(Shri Raj Bahadur): (a) and (b). A 
scheme formulated by the West 
Bengal Development Corporation for 
the construction of a SUper highway 
connecting CalCUlta city with Dum 
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Dum airport was recently forwarded 
by the Chief Minister, West Bengal, 
for consideration. It is under ex-
amination and no decision has been 
taken. 

D.V.C. Headquarters 

*561. Shri Subiman Ghose: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) whether D.V.C. authorities have 
informed Go~ernment of India of its 
intention to shift its headquarters to 
Bihar; 

(b) whether Government have con-
sented to it; and 

(c) what is the expenditure to be 
incurred for the proposed transfeT? 

The Deputy Minister of Irrigation 
and Power (Shri I1athi): (a) and (b). 
Yes, Sir. 

(c) The Corporation have worked 
out a preliminary estimate amounting 
to about Rs 1·67 crore towards ac-
quisition of ·lands and construction of 
buildings at Maithon for shifting of 
the Headquarters. Details of this eX-
penditure have not yet been worked 
out. 

Survey of National HIghways 

*562. Shri A. M. Tariq: Will the Min·· 
ister of Transport and Communi-
cations be pleased to state: 

(a) whether any survey had been 
undertaken.,f the National Highways 
to determine tiheir suitability for carry-
ing higher loads; 

(b) if so, the names of the Nationa; 
.Highways surveyed and the result of 
the Survey; 

(c) whether any of the bridges or 
culverts on these National Highways 
had been found to be unable to carry 
higher loads; and 

(d) if so, the nature of the weak-
ness spotted, and steps proposed to 
be taken to remedy the same? 

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): (a) Yes. 

(b) to (d). A list showing th" 
names of the National Highways which 
have been selected for survey is laid 
on the Table of the Sabha. [See Ap-
pendix II, annexure No. 49]. Some 
information has been collected but a 
comprehensive report will be prepar-
ed on receipt of the information from 
all the State Governments. 
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JrIarIne Equipment Show Rooms 

* {Sbri Ram Krishan Gnpta: 
565. Sardar Iqbal Singh: 

Will the Minister of Transport and 
Commnnications be pleased to reler 
to the reply given to starred Ques-
tion No. 1458 on the 13th April, 1960 
and state: 

(a) whether Government have ,ince 
considered the suggestion for setting 
up marine equipment show rooms at 
Bombay and Calcutta for the benefit 
of prospective indigenous manu-
facturers; and 

(b) if so, the result thereof? 

The Minister of State In the Minis-
try of Transport and Commnnications 
(Shrt Raj Babadnr): (a) and (b). The 
suggestion !has been accepted by 
Government in principle. The Com-
mittee are now working out the de-
tails of the scheme including (a) the 
arrangements for the planning or-
ganisation and management of the 
show rooms, (b) the financial impli-
cations and (c) the mode of display 
and will submit necessary proposals in 
this regard as sOOn as possible. 

Prices of Fertilizers 

(Shri Rameshwar Tantia: 
'566. J Shri Ram Krishan Gupta: 

I Sardar Iqbal Singh: 
L Shri Pangarkar: 

Will the Minister of Food and Agri-
culture be pleased to refer to the reply 
given to Scarred Question No. 747 en 
10th March, 1960 and state at what 
stage is the question of fixation of 
prices of fertilizers for the year 1960-
Ill! 

The Minister of Agriculture (Dr. P. 
S. Deshmukh): It has been decided to 
continue the current pool prices of 
fertilizers during 1960-61. 

MIs. Bird & Co. 

-567 .r Shri Wadiwa: 
. l Sbri Vidya Charan Shukla~ 

Will the Minister of Railways be 
pleased to state: 

(a) the amount claimed and that 
actually paid to MIs. Bird and Co .. 
(Private) Ltd., on account of 'extra 
lead' in respect of their handling con-
tracts at Sakrigalighat and Manihari· 
ghat, during the period July 1958 to 
April, 1959, separately for each bank, 
month by month: 

(b) whether any excess andlor ir· 
regular payments on account ot 'extra 
lead' at SakrigaJighat were found to 
have been made to MIs. Bird & Co .. 
in the years from 1956 to 1959; 

(c) it so, amount of such excess 
andlor irregular payments together 
with the period to which they relate; 
and 

(d) the action taken, if any, to make 
good such excess payments? 

The Depaty MInister of Railways 
(Shrt S. V. Ramaswamy): (a) A state-
ment is laid on the Table of the 
Sabha. [See Appendix II, annexure 
No. 50]. 

(b) to (d). When the procedure for 
reckoning the leads was reviewed by 
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the Eastern Railway in August 1959 it 
was found that according to the re-
vised procedure a sum of Rs. 91,546.61 
nP. pertaining to the period May 1956 
to July 1953 would have to be recover-
ed from Mis Bird & Co. (P) Ltd. 
The Eastern Railway have according-
ly proposed to adjust the sum from 
the amounts due to Mis Bird & Co. 
in re3pect of their subsequent handl-
ing bills, security deposit etc. avail-
.able with Railway. 

Postal Delays 

-568. Shri Assar: Will the Minister 
of Transport and Communications be 
pleased to state: 

(a) whether it is a fact that Gov-
ernment have recently received 
several complaints about the unusual 
late delivery of telegrams; 

(b) if so, the reasons thereof; 

(C) whether it is also a fact that 
"telegrams have been sent by post; and 

(d) if so, 1ihe reasons thereof? 

The Minister of Transport and 
(JommUDications (Dr. P. Subbarayan): 
(a) There have been some complaints. 

(b) The delays are generally due to 
in'erruptions in line and defaults of 
service. 

(c) Yes, in some unavoidable cases. 

(d) In case of prolonged interrup-
tions or alternate route for diversions 
not being available. 

Regional Fruit Research StatiOll8 

-569 J Shri R. C. Majhi: 
'\" Shri Subodh Hansda: 

Will the Minister of Food and 
Agriculture be pleased to state: 

(a) at what stage is the proposal to 
establish four regional fruit research 
stations that have been sanctioned for 
Andhra Pradesh, Uttar Pradesh, Bihar 
and Maharashtra; and 

(b) when these research stations are 
.expected to start functioning? 

The Minister of Agriculture (Dr. P. 
S. Deshmukh): (a) and (b). The Re-
gional Fruit Research Stations at 
Kodur (Andhra Pradesh) and Sabour 
(Bihar) have already started function-
ing. The Maharashtra Government 
are taking steps to acquire land for 
the establishment of a Regional Fruit 
Research Station at Poona, the site of 
which has been finally selected. The 
Uttar Pradesh Government had asked 
for clarification regarding certain mat-
ters in respect of the Regional Fruit 
Research Station to be set up at 
Saharanpur. The position has been 
clarified and the station is expected to 
start functioning shortly. 

Ferrons Scraps on Railways 

-570. Pandit D. N. Tiwari: Will the 
Minister of Railways be pleased to 
state: 

(a) the quantity of annual arlsmgs 
(Ferrous scraps) on the Railways; and 

(b) the quantity (i) sold to public 
(ii) utilized for railway use by the 
ordnance factories, private steel foun-
dries and rolling mills and (iii) sup-
plied to steel plants during the years 
1958-59 and 1959-60? 

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) and (b). 
A statement is placed on the Table of 
the House. [See Appendix II, an-
nexure No. 51l. 

Hangars at Dum Dum 

r Dr. Ram Subhag Singh: 
-571. ~ Shri P. G. Deb: 

L Shri Aurobido Ghosal: 

Will the Minister of TranSport and 
Communications be pleased to state: 

(a) how many companies have got 
hangar facilities at Dum Dum Air-
port in Calcutta; 

(b) how many companies have not 
paid their hangar charges for years 
together; and 

(C) the action taken in the matter? 
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The Deputy Minister of Civil 
Aviation (Shri Mohiuddin): (a) 12 
companies including the two Air Cor-
porations. 

(b) None of the present tenants of 
the hangars hay!;' long ou1.s,anding 
arrears against them, but there are 
outstandings against two companies in 
respect of rent etc. of hangars occupied 
by them in the past. 

(c) A suit for the recoyery of the 
amount has been filed in one case and 
the question of recovering the dues 
from the assets of the other company, 
now defunct, is being examined in the 
other case. 

Hindustan-Tibet Road 

r Shri Subodh Hansda: 
-5'72. ~ Shri R. C. Majhi: 

L Shri Nek Ram Negi: 

Will the Minister of Transport and 
Communications be pleased to state: 

(a) whether the construction of 
Hindustan-Tibet road in Himachal 
Pradesh has been completed; 

(b) what is the amount spent so far 
on this road; and 

(c) what steps Government are tak-
ing to make it an all weather road? 

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): (a) No, Sir. 

(b) Rs. 218.94 lakhs were spent tiII 
June 1960, since the beginning of the 
first Five Year Plan. 

(c) A statement is laid on the Table 
of the Sabha. 

STATEMENT 

An all weather (black-topped) road 
exists upto a point 22 miles beyond 
Simla. A fair weather road (16 to 24 
ft. width) exists upto mile 96 (12 
miles beyond Rampur). Estimates 
for providing cross drainage structures 
and laying road crust (soling and 1st 
course of water bound macadum) upto 
Rampur are being sanctioned during 

the current plan; the provision for 
black topping this reach is proposed 
to be made in the 3rd Plan. The 
estimates for cutting formation to full 
width between Rampur and Chini 
(Miles 139/0) excepting a stretch of 3 
miles from 136:0 to 139'0. have al-
ready been sanctioned. Similarly esti-
mates for cutting 6 ft. track between 
Chini and Khab (Mile 194/0) have also 
been sanctioned and the work is in 
progress. Further work in this reach 
will be taken up in the 3rd Plan. 

~T qf~'I' <I"n ~r +r.ft l11: 
~'r '1ft WIT !Ii'{ it f'ti If.<'fiIi:IT qn;r '1>1 
~ wmr 'ti"T <roT OflTTif if ~ fflr. 'fl1T 
"STtlfu gi ~ ? 

,,;\~ ~" <Pn ~ ~!i .q ~ 
q~ (~mf_~) : 'ti.;>t'i(f; 'fn.f '1>1 
f<nf~ wmr 'tiT ;;ri" ~T ~ if~ 
gi ~ I 

Supply of Eleetricity from Hirakud to 
Madhya Pradesh 

{ 
Shri Ram Krishau Gupta: 

-574. Sar~ Iqbal Singh: 
Shn A. M. Tanq; 
Shri Vidya Charan Shukla: 

Will the Minister of Irrigation and 
Power be pleased to refer to the reply 
given to Starred Question No. 125 on 
the 15th February, 1960 and state: 

(a) whether further action on the 
recommendations of the Hirakud Con-
trol Board about supply of 5,000 KW. 
of power by the end of 1961 to Madhya 
Pradesh has been taken by the Gov-
ernment of Orissa; and 

(b) if so, details thereof? 

The Deputy Minister of irrigatIon 
and Power (Shri HaW): (a) and (b). 
The Government of Orissa have inti-
mated that the power generated at 
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HiIak,ld is already booked against 
prior commitments and that no balance 
i. available for supply to Madhya 
Pradesh. 

Mysterious Disea,e in Mackeypur Tea 
Estate (Assam) 

• J Shri Assar: 
575 L Shri Raghunath Sin.l:h: 

Will the Minister of Health be 
pieased to state: 

(a) whether it is a fact that a 
mysterious disease is spreading 
2mongst tea garden labourers in the 
Mackeypur Tea Estate in Sibsagar 
District (Assam); 

(b) if so, the details thereof; and 

(c) whether Government have 
taken any special measures to prevent 
this disease? 

The Minister of Health (8hri 
Karmarkar): (a) No. 

(b) and (c). Do not arise. 

Export of Wacons and Coaches 

·576. Pandit D. N. Tiwari: Will the 
Minister of Railways be pleased to 
state: 

(a) whether there has been any 
">"'Port of wagons and coaches in 1960 
so far; and 

(b) if so, ,heir number and the 
countries to which they were export-
ed? 

The Deputy Minister of Railways 
(Sbri S. V. Ramaswamy): (a) Not 8U 
far. 

(a) Does not arise. 

Theft of Iron Safe on N.E. Railway 

rDr. Ram Subhag Singh: 
J Shrl Khnshwaqt Rat: 

·577. l Shri Mahanty: 
L Shrl Snbtman Gbose: 

WiJ'I -the Minister of Railways be 
pleased to state: 

(a) whether an iron safe belonging 
to the N.E. Railway was found 

missing on the night of 19th and 20th 
July, 1960 from the brake van of the 
Agra-Kanpur Express; 

(b) if so, what was contained in it; 
and 

(c) whether any clue has been 
found about the circumstances in 
which it was taken away and by 
whom? 

The Deputy Minister of Railways 
(Shri Sbahnawaz Khan): (a) Yes, Sir. 

(b) An amount of Rs. 33,223'28 nP. 
in cash, and Rs. 1,411.47 nP. in 
vouchers. 

tc) The police have registered a 
ease, and their investigation is in pro-
gress. 

Post Oftlces in Rented Buildings in 
Sholapnr Dlstt. 

1020. Shri l'angarkar: Will th" 
Minister of Transport and Communi-
cations be pleased to state: 

\a) the number of Post Offices in 
Sho)apur district of Maharashtra State 
functioning in rented buildings at 
present; and 

(b) the amount of rent paid by 
Government during 1959-60? 

'1'he Minister of Transport and 
Communications (Dr. P. Subbarayan): 
<a) 25. 

(b) Rs. 18170.18 nP. 

DepheDollsed Essential Oil aDd 
Mlcroll 

1021. Shrl P. K. Deo: Will the 
Mimster of Food aDd Agriculture be 
pleased to state: 

\a) whether the Forest Research 
Institute, Dehra Dun have developed 
"conomic methods for the production 
of Dephenolised Essential Oil and 
Mlcroil for nuclear emulsion work; 

(b) whether similar production has 
been started On a co~rcial scale in 
the country; 
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te) for what purpo~ these oi1s are 
used; and 

(d) whether this country is self-. 
• ufhclent in the production of these 
cils·! 

The Minister of Agriculture (Dr. P. 
S. Deshmukh): (a) Yes; from deodar 
i Cedrus deodara) oil. 

(bl No. 

" C) Dephenolised deodar oil is use-
ful as a perfume for (1) Soaps, (2) 
Sanitary and cosmetic preparations 
(3) furniture polishes etc. Microil 
plOduced from deodar oil has been 
fr,und to be satisfactory for oil immer-
sion objective in microscopic work. 

(d I Does not arise in view of (b) 
I:I.bu\'e. 

Sone Barrage Scheme 

r Shri Madhusudan Rao: 
1822. ~ Shri Bibhnti Misb~a: 

l Dr. Ram Subllag SIDgh: 

W ill the Minister 01 irriga,ion and 
Power be pleased to refer to ,he reply 
given to Unstarred Question No. 1489 
on the 28th March, 1960 and state: 

(a) whether work on Sone Barrage 
Scheml' has since been started; and 

(b) if the reply to par, (a) above 
be in the negative, when it is pro-
posed to start the work on the pro-
ject? 

The Deputy Minister of Irrigation 
and Power (Shri Bathi): (a) and (b) .• 
The Government of Bihar have 
reported that pre1iminary arrange-
ments are in progress to take up the 
construction work. 

Theft of Telegraph Wire 

1023. Shri Madhusudan Rao: Will 
Minister of Transport and Commuul-
cations be pleased to refer to the 
reply given to Starred Question 
No. 1129 on the 28th March, 1960 and 
state: 

~:o 

(a) whether the investigations 
about the theft of telegraph wire have 
been completed; and 

(b) if so, the action taken in the 
matter? 

The Minister of Transport and Com-
muuications (Dr. P. Subbarayan): (a) 
and (b). A further report has bee':! 
called for from tho: Police authorities, 
who were investigating the case. I 
shall inform the hon. member of the 
result as soon as a reply is received. 

Conversion of Vijayawada-Masuli-
patam Line 

1024. Shri Madhusudau Rao: Will 
the Minister of Railways be pleased 
to refer to the reply given to Un-
starred Ques jon No. 942 on the 10th 
March, 1960 and state: 

(a) whether detailed estimates for 
conversion of metre gauge line into 
broad gauge from Vijayawada to 
MasuJipatam in Andhra Pradesh have 
since been scrutinised; 

(b) if so, the nature of "eps being 
taken in the matter to start the work; 
and 

(c) the probable time by which the 
v;ork will be commenced? 

The Deputy Minister of Railways 
(Shri Shahuawaz Khan): (a) Yes, 
Sir. The estimate was sanctioned on 
20th April, 1960. 

(b) and (c). Work on this conver-
sion was commenced On 1st August, 
1960. 

Express Tralu between Waltair and 
Nagpur 

1025. Shri Madhusudan Rao: Will 
the Minister of Railways be pleased 
to refer to the reply given to Un-
starred Question No, 2598 on the 26th 
April, 1960 and state: 

(a) whether any representation has 
been made for an express train 
between Waltair and Nagpur; 

(b) if so, the action taken thereon; 
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(c) the amenities, improvements 
made and amount spent on each 
station during current plan period for 
the following stations on Vizianaga-
ram-Raj pur Section:-

(i) Vizianagaram, 

(ii) Gajapatinagaram, 

(iii) Bobbili, 

(iv) Paravatipuram, and 

(v) Rayaghada; 

(d) whether there is any proposal 
to remodel the Vizianagaram railway 
yard; and 

(c) if so, state that particulars 
thereof and amount that has to be 
incurred"! 

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) and (b). 
No such representations have been 
received in the recent past. Repre-
sentations have, however, been receiv-
ed for the introduction of a direct 
train between Vizagapatam and Dellu 
via Raipur and Nagpu,. Due to 
inadequate traffic and line capacity 
there is no justification for introduc-
tion of this train. 

(c) A statement is laId on the Table. 
LSee Appendix n, annexure No. 52]. 

(d) Yes, Sir. 

(e) Provision has been made for a 
high Level Island platform, an addi-
tional Loop shunting neck, Weigh-
bridge, ash pit etc. The t.otal cost of 
the remodelling scheme is Rs. 21,41,300. 

Doubling of Rajamundry-Waltair 
Line 

1826. Shri Madhusudan Rao: Will 
the Minister of Railways be pleased 
to refer to the reply given to Un-
starred Question No. 1827 on the 6th 
April, 1960 and state the progress 
since made in regard to the doubling 

of Railway line between Rajamundry 
and Waltair? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): The work 
on the doubling of 12.5 miles between 
Rajamundry and Dwarapudi is almost 
complete and the 'line is expected to 
be opened for traffic shortly. The 
work on the doubling of 18.75 miles 
between Dwarapudi and Samalkot is 
in full swing and IS expected. to be 
completed by June, 1961. 

Motorable Roads in Himachal Pradesh 

1027. Shri S. N. Ramaul: Will the 
Minister of Transj:ort and Communi-
cations be pleased to stat.e: 

(a) what are the specifications of 
motorable double lane, motorable 
single lane and jeepable roads in 
Himachal Pradesh; and 

(b) which are the places with 
mileage where motorable double lane 
and motorable single Jane have been 
constructed in Himachal Pradesh 
during the Second Five Year Plaa 
period so far? 

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): (a) The specifica-
tions are given be'Jow:-

(i) DoubZe Zane motOTab!e 
roads.-The road formation 
shall be 24 ft. wide including 
2 ft. side drains and 2 ft. 
parapet. 

(ii) SingZe Zane motorab:e 
roads.-The road formation 
shall be 16 ft. wide including 
2 ft. side drain and 2 ft. 
parapet. 

(iii) JeepabZe roads.-The road 
formation shall be 9 ft. wide 
including parapets. 

(b) (i) The following roads were 
constructed. to double lane motorable 
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standard during the first four years 
of the Second Five Year Plan:-

Name of road 

I Simla-Mandi 
road via Bilaspur 

2 BilaspuI'-Kirat-
put road. 

3 Chamba-Bani-
khet road 

4 Simla-Nahan-
Paonta-Dehra-
dUD road 

5 Kala-Amb-
Nahan road 

6 Simla-·Mandl 
road via Tatta-
pani 

7 Hindustan- . 
Tibet road (Na-
tional H;ghway 
No. 22) 

Length 
actually cons trUcted 

Miles 
7St 1 
:~ I All figures 
50 I being total 

mileage 
~ fig-.>:e and 
I n~t nece-I s~]ly con- . 

14 nnUOllSDU-i leage. 

81 I 
I 
J 

TOTAL . 260i miles ----
(;.) The following roads were cons-

tructed to single lane motorable standard 
during the first four years of the Second 
Five Year Plan :-. 

Length actually 
Name of road constructed 

Miles 

I Simla· -Mandi 73 1 road via Tana-
pani. I 2 Chindi Link road 4 

OJ Sundernagar_ 6 
Jaidevi road I 

4 Chail-Gohar- 4 , 
Pandoh road I 

5 Mandi-Rew- 15 

1 
walsar road All figures 

6 Vhl Valley road 5 being total 
7 Bilaspur-Kir- 5 mileage 

atpur Road figure and 
S Alikhad-Ghu- 7 not nece-
marwin-Ladror ssarily 
road continuous 

9 Swarghat-·Shri mileage 
Nainadevi_Bhakra 
road 

10 Bhager-Chaun- 6 
tra road 

II Dadhol-Harital- 4 yanagar road 
12 Chamba-.Bani-

khet road 
<Parel diversion) 

Name of road Length actUally 
constructed 

Milesl 
13 Shahpur-Bak- 43 

loh road 
14 Chamba-Chowa-

ri road 
32 

IS Chamba-Khar-
amukh road 

19 

16 Chamba-·Tissa II 
Alwas road 

17 Koti-Langera 22 
Jammu boundary I All figures 

IS Jagadhari- ·Pao- IS being total 
nta Rajban- l mileage 
Rohruroad figures and 

19 Solan-Monus S I not neces-
road sarily conti-

20 Naiian-Dada- nUDUS 
hu- .Rajba'l road I mileage 

21 Theog-·Kotkhai 23 i Hatkoti road i 22 Chella-Chopal- 4 
Shalloo road I 

23 Hindustan-Ti- 10 I 
bet road (Na- I 

tiona! Highway I 
No. 22) ) 

TOTAl. 340 !niles 

Railway Lines in Maharashtra 

1028. Shri Naldurgkar: Will the 
Minis ter of Railways be pleased to 
state: 

<a) how many railway Jines have 
be{;n recommended by the Govern-
ment of Maharashtra to be included 
in Third Five Year Plan; 

(b) whether the railway line from 
Sholapur TO Jalna or Aurangabad, 
(Marathwada) has been recommend-
ed by the Government of Maharashtra; 

(c) if so, when ,his line will be 
taken .up for construction; 

(d) whether the survey of the 
above line has been made; 

(e) if not, when it will be made; 

(f) whether this line will be includ-
ed in the Third Five Year Plan; and 

(g) if not, the reasons therefor? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): <a> 
Thirteen. 
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(b) Sholapur-Aurangabad line has 
been recommended by the Govern-
ment of Maharashtra. 

(c) to (g). The line has not been 
.surveyed. Al10tment of funds made 
by the Planning \ Commlssion for con-
s ,ruction of new lines in the Third 
Five Year Plan has already been fully 
covered by projects for which com-
mitments have already been made. In 
view of this the chances of including 
this line in the Third Plan are very 
remote. 

Medical Colleges in U.P. 

1029. Smi Sarju Pandey: Will the 
Minister of Health be pleased to state: 

(a) the total amount paid to the 
medical colleges in Uttar Pradesh 
during the Second Five Year Plan 
period so far; z 

(b) whe~her any other lumpsum 
grants were given to Uttar Pradesh 
during 1958-59 and 1959-60 for medi-
cal education and Training under 
centra'lly sponsored schemes; and 

(c) if so, what amount and for what 
scheme'! 

The Minister of Health (Shri Kar-
markar): (a) A sum of Rs. 68,53.263 
(excluding the lumpsum grants) has 
so far been sanc:ioned to the Gov-
ernment of Uttar Pradesh during the 
Second Five Year Plan period for the 
establishment of the G.S.V.M. Medi-
cal Col1ege, Kanpur and for the 
expansion of the S.N. Medical College, 
Agra. 

(b) and (c). In accordance with the 
revised procedure for the release of 
Cen:ral assistance to State Govern-
ments, during 1958-59, a sum of 
Rs. 17.70 lakhs was sanctioned to the 
Government of Uttar Pradesh as 

lumpsum grant for the group "Medi-
cal Education and Training". During 
1959·60, a sum of Rs, 58.36 Iakhs was 
sanctioned to the State Government 
as lumpsum grant for all the cen-
trally sponsored schemes. A 1ist of 
such schemes is laid on the Table. 
rSee Appendix II, annexure No. liS]. 

Minor Irrigation Seheme in U'p. 

1030. Sbri Sarju Pandey: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether the Government of 
India have received any new scheme 
for minor irrigation projects from the 
Govc'rnment of Uttar Pradesh for the 
year 1960-61; and 

(b) if so, the amount sane lioned for 
the purpose? 

The Deputy Minister of Agricaltare 
(Shri M. V. Krishnappa): (a) No, Sir. 

(b) Does not arise. 

Agricultural Colleges in U.P. 

1831. Shri Sarju Pandey: Will the 
Minister of Food aud Agriculture be 
plea-."d to state: 

(a) the names of the various Agri-
cultural Colleges in Uttar Pradesh; 
and 

(b) the amount of grant given to 
each of them by the Central Govern-
ment during 1960-61 so far? 

The Minister of Agriculture (Dr. P. 
S. Deshmukh): (a) According to the 
information available with the Central 
Government, the following Colleges in 
U.P. are admitting sludents for B.Sc. 
(Agriculture) course:-

1. College of Agricu1ture, Agri-
cultural University, Phoolbagh. 

2. Government Agricultural Col-
lege. Kanpur. 

3. B.R. College, Agra. 

4. Allahabad Agricultural Inst.i-
tute, Al1ahabad. 

5. College of Agriculture, Ban8l'BS 
Hindu University, Varanasi. 

6. Jat Vedic College, Barau .. 

7. Amar Singh Jat ColI., 
Lakhoti. 

8. Shri Durga Ji Dt'gree Co1Jete 
of Agriculture, Chandesar, 
Axamprh. 
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9. Janta Deg~ College, Ajitmal 
(Etawa). 

10. R.S.K. Degree College, SiM-
bhaoli. 

11. Gujar Agriculbltal College, 
Rampur. 

12. naja Mahendra Pratap Prem 
Vidyalaya College, Narsan 
(Saharanpur). 

13. Jat Degree College, Muzaffar· 
nagar. 

14. Town Degree College, BaHia. 

(b) The Central Government have 
agreed to provide financial assistance 
to the U.P. Government in connection 
with the j!stabUshment of an Agri-
cultural University lit Phoolbagh COM. 
prising a College of Agriculture, a 
College of Veterinary Medicine and 
a Conege of Agricultural Engineering 
and Technologv as its constitue1lt 
Colleges. According to the existing 
procedure for grant of Central finan-
cial assistance to the State Govern-
ments for Plan schemes, assistance Is 
released according to the heads of 
development and not for each indivi-
dual scheme separately. The figures 
of ren traJ assistance actually utilised 
by the U.P. Government during the 
current financial year in connection 
with thl!' Agricu1tural College of the 
above University is therefore not 
available. 

No grant assistance has been given 
by the ~ntral (rlwernment up-to-
date for any of thl!' oth£r Agricultural 
Colleges in U.P. during 1960-61. 

Supply of Poodgralns to U.P. 

1032. 8hrt Sarju Pandey: Will tlIe 
Minister of Pooct and Acriculture be 
pleased to state: 

(a) the quantity ot toodgrains, both 
rice and wheat, supplied to the State 
of Uttar Pradesh in April, May, June 
and July, 1960, respectively; 

(b) whether the grains ,upplied 
were meant for sale only through the 
fair price shops; and 

825 (Ai) LSD-3 

(c) the price at wh1ch they were 
sold to the consumers? 

The Deputy MinIster of Food aftIl 
Agrlculiut1l (SMi A. M. TholllllS): (a) 
A statement showing the quantities of 
wheat issued from Central stocks 
during the months of April, May, 
June and July, 1960, is laid on the 
Table. [See Appendix II, annexure No. 
54J. No rice was supplied. 

(b) Except for wheat supplied to 
the Mills, the entire quantity of wheat 
was meant for issue through fair 
price shops. Bulk of the wheat-pro-
ducts produced by the mills out of 
the wheat supplied to them was a180 
for issue through fair price shops. 

(c) Wheat was sold to the con-
sumers at the rate of 2 seers and 10 
chhataks to a rupee excePt In the hill 
districts where the retail prices were 
fixed by the District Magistrates atter 
making suitable allowance for the 
expenditure incurred by the retailers 
on transport from the Governmeont's 
issue centres to the fair price shops 
and the retailer's eDhunission. 

Meatal Hospital In SIJabdara (DelhI) 

1'~3. Shti D. C. Sharma: Will the 
Minis ter of Ilwth be pleased to refer 
to the reply given to UnstaiTed. 
Question No. 644 on the 2nd MarCh, 
1960, and state the further progress 
since made with regard to the con-
struc;ion of the Mental Hospital in 
Shahdara (Delhi)? 

The Minister of Health (Shri Kat-
markar): Administrative approval to 
the construction of the Out-patient 
Departmen t of the Mental Hospital at 
Shahdara, Delhi, has been accOrded. 

MobUe Lillrary 8ervlce 

lOSt. Shri D. C. Shafma: Will \he 
Minister of BaUwaJS be pleased to 
refer to the reply given to Unstarred 
Question No. 1512 on the 16th De-
cember, 1959, and state: 

(a) whether mobile library service 
has since been provided on the North-
ern RaHway; and 
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(b) if so, on which section? 

Tbe Deputy Minister of Railways 
(Shn Shahnawaz Khan): (a) and (b). 
No. The Staff Benefit :rund Committee 
did not find it possible to allot funds 
for the scheme during 1959-60. The 
question is to be considered again this 
year at the m!¥t meeting of the Com-
mittee. 

Chandlrarh Station 

{ Shri D. C. Sahrma: 
le35. Shri Ajit Singh Sarhadi: 

Will the Minister of Railways be 
pleased to refer to the reply given to 
Unstarred Question No. 667 on the 
2nd March, 1960 and state: 

(a) the further progress made in re-
gard to the f'E'-modelling of Chandigarh 
Railway Station; and 

(b) the time by which the work 
is likely to start~ 

The Deputy MbUater of Bailways 
(Shri SbabDawu Khan): <a) and (b). 
Additional accommodation for storage 
of parcels has been provided. The 
work of remodelling the yard to pro-
vide better berthing facilities is pro-
posed to be taken up during the cur-
rent financial year. 

Canal Workers on W. RaIlway 

1036. 8hri D. C. Sbarma: Will the 
Minister of RaDway! be pleased to 
state: 

'(a) the total number of casual 
workers on the Western Railway at 
present; 

(b) how many of such workers have 
put in more than one year of conti-
nuous~k; and 

(c) the number absorbed in regular 
scnrice during the same period! 

The Deputy MiDJster of BaHways 
(Shrf 8hahDawaz Khan): (a) to (c). 
Information is being collected and 
will be laid on the Table of the 
Sabha. 

Co· operative Soeieties in Delhi 

1037. Shri D. C. Sharma: Will the 
Minister of CommWllty Development 
and Co-operation be pleased to state: 

(a) <he total amount of luan advanc-
ed to the co-operative societies in 
Delhi in 1959-60 for agriculture and 
for industries: 

(b) the total amount of loan realis-
ed: 

(c 1 the steps taken against thOle 
societies which have failed to repay 
the loan; and 

(d) whether Government propose to 
extend time for the repayment of 
these loans? 

The Depaty Mbdster 01 Community 
Development aDd Co-operatiOD (Shrf 
B. S. M1U'thy): (a) 

COOJ?er&tiv~ 
year •. 1.,1-7-59 By Cooperative By 

to 30-6-60 bank GoV!. 

R •. R •. 
C.) For Agricul-
ture 28,92,$25 :..z.ooo 

(n) For Indus-
tries 2,90,1$37 13,000 

31,83,36:. 35,000 
---------.--.-------

(b) The loans advanced during 1959-
60 had not fallen due for recovery 
during that year. The recoveries in 
respect of loans advanced during the 
previous years were as under: 

(i) Bank Loan . 
(n) Government 

Loan 

(el Notices are being issued again.t! 
defaults of previous loans. 

(d) Does not arise as the loans ad-
vanced in 1959-60 have not become 
over-due as stated earlier. 

ReservatWn Clerks 

1038. Sbri D. C. Sharma: Will the 
Minister of Railways be pleased to 
state: 

(a) the number of reservation clerks 
on Northern Railway. gradewise and 
station_wise; 



SRAVANA 28, .1883 (SAKA) Written Answers 3426 

(b) the number of passenger guides 
working on Northern Railway; and 

I c) the number of passenger guides 
reverted in 1959-60 due to abolition of 
posts? 

The DeptHy MinIster of Railways 
(Shrl Shalmawall Khan): (a) to (C). 
The information is being collected and 
will be laid on the Taple of the Sabha. 

Flood Control ProlTamme In Orbsa 

1839. Sbrl Cblntamoni PanIvabi: 
Will the Minister of IJTIptioa and 
Power be plceased to refer to the 
reply given to Unstarred Question 
No. 810 on the 7th March. 1960 and 
state: 

I a) thl: names ~f schemes forwarded 
by the Orissa Government under tlhe 
flood control programme for 1960-61 
fol' approval; 

(b) whether these schemes have 
been approved; 

(e) if so. what amount has been 
sanctioned for these schemes; and 

(d) whether the State Government 
have intimated by now the schemes 
whiC'h are meant for surface drainage 
improvement? 

Tbe Deputy MJniater of Irriptlon 
and Power (Sbrl Batbl); (a). The 
Government of Orissa have reported 
that they intend taking up in 1960_61, 
the schemes shown in the statement 
laid on the Table. [See Appendix n. 
annexure No. 55). 

(b). These have not yet been ap-
proved as details of the schemes are 
still awaited from the State Govern-
ment. 

( c) . Does not Mise. 

(d). Of the schemes proposed to be 
taken up in 1960-61, there is only one 
drainage scheme, namely, "Construc_ 
tion of 3'-0" diameter R.C. Hume pipe 
sluice at 87th mile of Bhargavi lett. 
at Kaplleswarpur Pratap-Sasan. 

ae,IoaaI and State Water Sewap 
Boards 

~ 
Shri Bam KrIsban Gupta: 
Shri A. M. Tluiq: 

tHO. Sardar Iqbal Singb: 
. L Shri Madhusudan Bao: 

Will the Minister of Health be pleas-
ed to refer to the reply given to Un_ 
starred Question No. 121 on the 15th 
February, 1960 and state at ~t 
stage is the proposal of setting up of 
Regional and State Water Sewage 
Boards? 

The Minister of Health (Shri Ear-
markar): The Government of Andhra 
Pradesh have decided to set up an 
Advisory Water Supply Board. The 
Government of Maharashtra have con-
stituted a Board of Health to advise 
Government on all general questions 
of Sanitary and Publie Health policy. 
All Water Supply and Drainage 
Schemes of the local bodies for which 
the State Government pays grants or 
loans are referred to that Board. While 
the Governments of Mysore and 
Orissa 8f'e not in a position to set up 
such Boards, the Governments of 
Assam and Madhya Pradesh have de-
cided not to do so for the present. The 
Government of the Punjab do not 
propose to set up a Board for the 
entire State but are examining a pro-
posal for the constitution of a Board 
covering only Urban Local Bodies. 
The proposal for setting up of the 
Boards is still under consideration of 
the Governments of Bihar. Kerala, 
Madras. Uttar Pradesh and West 
Bengal. Replies from the Governmen~ 
of Rajasthan, Gujarat and Jammu 
and Kashmir are still awaited. 

Model Town PIaJuaInc LqtsIaUea 

r Shri Bam KrisbaD Gupta: 
IM1. ~ Sllri A. M. Tariq: ", 

l Sardar Iqbal SIn",: 
Will the Minister of BeaHIl be 

pleased to refer to the reply given to 
Unstarred Question No. 126 on ibe 
16th February, 1960 and state the 
further progress made in bhe ftnallsa-
tion of Model Town Planning LeJis-
lation? 
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TIae Minister of Health (Shri Kar-
markar): Central Regional and Urban 
Planning Organisation have since re-
vised the Model Town and Country 
Planning Legislation and it has been 
forwarded to all the State Govern-
ments and the Union Territories for 
enacting legislation on the lines indi-
cated in the dratt Model Legislation. 

Distribution of KrisJma River Waten 

1N2. Shn Ram KrIsban Gupta: Will 
the Minister of Irrigation aDd Power 
be pleased to refer to the reply given 
to Starred Question No. 1827 on the 
29tb April, 1960 and state: 

(a) the nature of steps since taken 
for distribution of Krishna River 
waters; and 

(b) the result thereof? 

The Deputy MlDIster of Irrigation 
IDd Power (Shrl HaW): (a). The 
proposed inter-State Conference has 
not yet been held. It is expected to 
be held shortly. 

(b). Does not Mise. 

DerallmeDt of BaraUDl-boIIDd Goods 
TralD 

{
Shrl Bam Krishan Gupta: 
Shri Bameshwar Tantia: 

1'". Sardar Iqbal SlDgb: 
Shri l'aDgarkar: 

Will the Minister of BaHway. be 
pleased to refer to the reply to given to 
Unstarred Question No. 1371 on the 
23rd MMch, 1960 and state 

(a) whether investigations into the 
causes of the derailment to the 
Barauni-bound goods train have been 
completed; and 

(b) if 80, the result, thereof? 

The Deputy M:lDlster of Ballways 
(l!Ihrl S. V. Bamaswamy): (a). Yes. 

(b). The derailment occurred on ac-
count of an unevenly loaded wagon on 
the train. 

Kepiaeement of Steam E~lDes In 
Delhi IIy Diesel Engines 

1044 {Shri Bam Krishan Gupta: 
. Sardar Iqbal Singh: 

Will the Minister of Railways be 
pleased to state: 

(a) whether Government is consi-
dering a proposal to replace steam 
engines by diesel engines in the Delhi 
area; and 

(b) if so, at what stage the proposal 
is? 

The Deputy Minister of BaUwaJ'l! 
(Shrl Sbahnawaz Khan): (a). No. 

(b). Does not arise. 

Train Accident on Jubbalpur-ltarsi 
Section 

rShrl Ram Krlshan Gupta: 
1045. ~ Sardar Iqbal SlDgh: 

l Shri D. C. Sharma: 

Will the Minister of Railways be 
pleased to refer to the reply given 
to Starred Question No. 1559 on th~ 

18th April, 1960 and state: 

(a) whether the cauSe of the train 
accident on Jubbalpur-Jtarsi Section 
of Central Railway has been investi-
gated; and 

(b) if so, the result thereof? 

The Deputy Minister of BanwaTs 
(Shri S. V. Ramaswamy): Cal. Yes. 

(b). The acciden t was due to failu;;; 
of Railway staff. Departmental action 
is being taken by the railway ad-
ministration against the staff held res_ 
ponsible for the accident. 

Freezing Plants on West Coast In 
Kerala 

1046 {Shrt Warior: 
. Shrl Vasudevan Nair: 

WIll the Minister of Food aDd 
Agriculture be pleased to refer to the 
reply given to a supplementary on 
Starred QuestiOn No. 924 on the 29th 
August, ] 959 and state: 
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(a) how many freezing plants for 
freezing of fish have so far been esta-
blished on West Coast; and 

(b) at what places? 

The Deputy Minister of AgricaIture 
(SIIrl M. V. KrI.sIuJappa): <a) and (b). 
Five freezing plants have so far been 
set up at the following places on the 
West Cost: 

(1) Trivandrwn 
(2) Neendakara 
(3) KOz.'likode 
(4) Mangalore 
(5) Bombay 

One plant is nearing completion at 
Cochin. Apart from these plants, 
which have been put up by the Cen-
tral and State Governments, five freez-
ing plants at Cochin and one at 
Bombay have been set up by private 
parties. 
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New Method of Birth c..aeI 

lOU. SJa.ri AlIsar: Will the Ministe!' 
of Health be pleased to state: 

(a) whether it is a fact that a new 
method of birth control by painless 
operation by an Indian Birth Control 
Specialist, Dr. G. 1\1. Phadake, was des-
cribed as the "greatest advance in 
science of birth control" at the 23rd 
Nation Family Planning Conference 
held at The Hague; 

(b) whether Government have ad-
opted that method in any Hospital; 

(C) if so, in how many hospitals and 
on how many pen;ons; and 

(d) when this method was discover-
ed by Dr. Phadake? 

The MinIster ot Health (Shri J[ar-
markar): (a). No, Sir. Sterilization 
operation in the male <Vasectomy) 
for all practical purposes is irreversi-
ble. Dr. G. M. Phadake is developing 
a reversible technique. Reference to 
thj~ technique is repGried to have been 
made at the Conference. 

(b). No, Sir, the reversible opera-
ti ve technique of vasectomy is still be-
ing developed. 
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(c). Does not arise. Out of 13 
cases operated by Dr. Phaciake. 9 case~ 
are reported to be successful (sper-
matozoa re-appeared after operation) 
and wives of seven patients are re-
ported to r.ave become pregnant. 

(d) The required information is not 
available, 

Atomic Garden in Delhi 

J Shrl D. C; Sharma: 
1049' l Shri Inder J. Malhotra: 

Will the Minister of Food and Agri-
culture be pleased to refer to the 
reply given to Starred Question No. 
735 on the lOth March, 1960 and state: 

(a) the progress made so far in the 
establishment of an Atomic Garden in 
NeV'l Delhi; and 

(b) if so, when it is likely to h.' 
completed? 

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) and (b). 
A Cobalt 6() Gamma Field Radiation 
Unh, also known as Gamma Garden, 
was established at the Indian Agri-
cultural Research Institute, New 
Delhi, in April, 1960 and has been 
functioning since then. 

Flood Control Schemes in Punjab 

1050. Shri D. C. Sharma: Will the 
Minister of irrigation and Power be 
pleased to state; 

(a) whether it is a fact that consu_ 
tations between the Planning Com-
mission and the Punjab State Jlave 
been held with regard to Flood 
Control; 

(b) if so, with what results; 

(c) whether provision for floor! 
control has been increased; 

(d) if 50, to what extent; 

(~) whether the Punjab Government 
have since sent up fresh proposals for 
inc1l1~ion in the Second Five Year 
Pl1m; and 

(f) if so, what are they and tc"Je 
action taken thereon by the Centre? 

Tht: Deputy Minister of Irrigation 
and Power (Shrl Hathi): (a). The 
reply i~ in the affirmative. 

(b) to (d). In addition to the al-
location of Rs. 394 lakhs for the Pun-
jab State in the Second Plan for flood 
control measures the State Govern_ 
mem have been authorised to dIvert 
savings in the State Pan to t."Je extent 
of Rs. 4.5 lakhs to meet additional out· 
la~ on flOOd control schemes. 

l~) and (f). The Government 01 
Ptmjab have recently furnished a list 
at 164 schemes, estimated to cost Rs. 
953.25 lakhs, for approval. These pro-
posals involve an expenditure of 
R". 520 lakhs during the Second Plan 
pe!:iod and a spill-over of Rs. 433.25 
lakhs into the Third Plan. The list 
furnished by the State Government 
inc~ udes the schemes already approv-
cc'. The question of approving the 
fresh schemes included therein. IS 

under consideration. 

Sugar Prod.uctlon in North Bihar 

1051. Shri ADirudll Sinha: Will the 
Minister of Food and AgrIculture b" 
pl'"ased to refer to the reply given to 
Starred Question No. 948 on the 18th 
March, 1960 and state: 

(u) whether tbe Government of 
Bihar have completed their investiga-
tion in the matter of low recovery of 
Sligar in the factories of North Bihar; 

(t) what has been the average re-
w'"ery of sugar in the factories of 
North Bihar during 1959-60 season as 
c(,mpared to 1958_59 season; 

(C:) what action has been taken by 
eK State Government and the Central 
Sugarcane Committee for improvinl! 
the situation; and 

(d) what has been the over-all pro-
ductiOn of sugar this year in the fac-
t)rit's of North Bihar as compared to 
! h &. ,,1 last year? 

The Deputy MiDlster of Food and 
Arrteultve (8lu1 A. M. Thomas): (a) 
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N" Sir. The matter is reported to be 
Sfil't under investigation. 

(b) 9.39 per cent in 1959_60 and 
9.7.8 per cent in 1958-59. 

(c) The State Government has 
appointed On 26th May, 1960, a com-
mittee under the chairmanship of the 
State Dy. Minister of Industries to 
j ·westigate into the causes of low re· 
~overy of sugar and other problems of 
the sugar industry in Biha!:'. The 
Central Sugarcane Committee has also 
drawn attention of the State Depart-
"wnt of Agriculture to this matter. 

,.d) 2.88 and 2.77 lakh tons during 
1959-60 and 1958-59 seasons, res-
pc"t;vely. 

Wrong Spellin« of Stations 

1052. Shri Blbhuti MIshra: Will the 
Minister of Railways be pleased to 
statp: 

(a) whether it is a fact that names 
uf many Stations have been written 
with wrong spellings in Hindi; and 

(b) if so, what steps Government 
proposf.' to take in this regard? 

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) and (b). 
Certain discrepancies in the Hindi 
spellings of station names came to 
light some time back and the Rail-
ways were instructed to obtain autho-
ritative transliteration of station-
names in Hindi from· the Survey of 
India and adopt the same on station 
name-boards and elsewhere. The 
present position with regatd .to the 
adoption of station-names as approv-
ed by the Survey of India is indicat-
ed in the statement laid on the 'table. 
[See Appendix II, annexure No. 56J. 
Complaints have, however. been re-
ceived that, in some cases, the spell-
ings of station names in Hindi differ 
from their spellings in the regional 
langua·gc. Action is also being taken 
to remove such discrepancies. 

Wind Poles for Transmission Lines 

1053. Shri Rami Reddy: Will the 
Minister of Irriratlon and Power be 
pleased to statl': 

(a) the States which have used 
wood poles for transmission lines; and 

(b) how many miles of transmission 
lines have been constructed with 
wood poles in all the States? 

The Deputy MinIster of In'igation 
and Power (Shrl BathI): (a) and (bl· 

x. 
2. 
3· 
4· 
5· 
6. 

7· 
8. 
9· 

10. 

Kerala 
Mysore 
Madras 
A.WIt 
Bihar 
Himachal Pta-

desh 
Bombay 
West Bengal 
Punjab . 

I..,ength of trans-
mission Unes in mUes 

33 KV 
and ov<r 

100 
282 

4 
34 

'4 
30 

6,000 
1,500 
2,209 

lSI 
300 
220 

195 
60 
75 

Madhya Pradesh 74 

TOTAL 464 10,814 

Total length of both H. T. and L. T. 
miles lines II,278 

Payment of Arrears to the Widow of 
a RaIlway Employee 

1954. Shri Pauprkar: Will the 
Minister of Railways be pleased to 
refer to the reply given to Unstarred 
Question No. 1801 on the 6th April, 
1960 regarding the payment of arrears 
to the widow of a parcel clerk and 
state. whether the investigation has 
since been completed? 

The Deputy Minister of Bailways 
(Shrl Silahnawaz Khan): Yes; steps 
have also been ,taken for making pay-
ment to the legal heirs of the deceas-
ed. 

Import Of Spare Parts for 'fiactors 
and Balldocers in Mahanshtra 

11t55. Shri PpPrkar: Will the 
Minister of FoocI and Acrieulture be 
pleased to state: 

(a) whether any foreign exchange 
has been allotted to Maharashtra 
State for the import of spare parts for 
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the relNUl'S of tractol'S and bulldozers 
~ the State during 1960·61 .0 far; 
and 

(b) it so, the amount t.Qereof? 

The ~lster at AcrieaUuJ:e (Dr. 
P. S. DeshmIQ:lU: (a) and (b). No 
demand for the import of spare parts 
has been received from the Govern· 
ment of Maharashtra so far during 
1960·61. ThE! following .Uotments 
were, however, :Q1ade during 1959.60 
to the composite State of Bombay:-

(i) In January, 1960 a licence for 
Rs. 10,78,750 was issued for 
import of 40 agricultural 
tractors from Poland. 

(ii) In March this year, an 
amount of Rs. 17 lalms was 
allotted for the purchase of 
heavy tractors and bulldozers 
from U.S.S.1t. on rupee pay· 
ment basis. 

Spares to the extent of 25 per cent. 
of the value 01 licence are required 
to be imported compulsorily alon, 
with these tracton. 

1858. SJui S. C. GGdsaft: Will the 
Minister of FOO4 &DIll ~ be 
pleased tq state: 

(a) whether tbe Soil Test Work 
Group has completed the wock of soil 
testing of all kinds of soil in tile 
country; and 

(It) it so, the progl'eS8 made so far 
in preparing the regi_wlSe soil fer· 
tility maps of the countrr? 

n. Depaty. lIIbIIMer .. A~ 
(Slut .. V. XriduaaPll8): (a) Not yet. 
However, more than. one and a half 
lakh soil samplCli representing di1!er-
ent sollg and re~ollll iR. ~e \;~ 
have been analysed. 

(b) l\e~lI-wise sell ~.rtilitJl mal» 
of the. CQ1.I4tQ' are *"'v Pl'tPvatioD. 

to~1I. -t\' ~ snmr\: ~ 
",,!III litijl fWm "' ~ lffi' l(~ 
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-it~~; ~ 

(~) t'i it ~ filifro1lJN if; f(n 

t"1CiNijI fWm", ~~. 
1M (11ft ~o '0 ~) : (If) ,j .... t ~ I 

(,,) lIi'tt liT ~ I'Ji\f ~ 
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('1') ~ (l <r~ <i6''n 1 

m.ftit~~~~ 
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Woman's Corpae in Train 

r 8bri D. C_ Sharma: 
lta . ../, 8hri Bam KrishaD Gupta: 

l. Shrimati MaIlda Ahmed: 

Will the Minister of Railways be 
pleased to state: 

(a) whether it is a fact that a box 
containing a woman's body was found 
in a third class compartment of the 
Amritsar-bound Calcutta Mail at 
Rajpura station on the 5th June, 
1960. 

(b) if so, whether the body has 
been Identified; 

(c) whether the alleged offender 
ha., been traced; and 

(d) if so, the action taken against 
him? 

The Deputy l\liDhIter of 
(Shri Shahnawaz Khan) : 
Sir. 

(b) and (cl. Not so far. 

(d) Does not arise. 

Railways 
(a) Yes, 

PaDniar Hydro-Electric Sebeme 

1063. 8hrt Narayanankutty Menon: 
Will the Minister of Irrigation and 
Power be pleased to state: 

(a) when the Paniar Hydro-Electric 
Scheme was sanctioned in Kerala 
St.ate; 

(b) when a~proval for implementa· 
!ion of the scheme was communicated 
to the Kerala Government; 

(c) when did the Kerala Govern-
ment submit purchase proposals for 
(."quipment for this project; and 

(d) when sanction for placing 
orders fOr the equipment was issued? 

The Deputy MinJster of Irription 
and Power (Sbri HaUlj): (a) Ad-
mini'ltrative sanction was accorded 
by the Government of Kerala on the 
25th May, 1956. 

(b) 10th July, 1956. 

(c) Proposals were forwarded b~' 
the State Government from about the 
middle of 1959. pari by part. 

(d) Sanction for placing orders for 
generating sets and power trans_ 
formers, under Yen Credit, was com-
municated on the 25th June. 1959. 

Sanction for the purchase of 
gwitchgear and remote control gear, 
nnder West German Credit, was com-
municated on the 20th April, 1960. 

Sanction for other items of equip-
ment will be accorded as and when 
specific proposals are recei\'ed and 
scrutinized. 

Leakage of Railway Revenue 

1064. Shri C. K. Bhattacharya: Will 
the Minister of Railways be pleased 
to state: 

(a) the loss incurred in 1959-&0 
through various sources of revenue 
Jeakage; and 

(b) a list of such sources? 

Tbe Deputy Hinlster of Railways 
(Shrl Shahnawaz KhaII): (a) Loss 
attributable to ticketless travel is 
estimated at about Rs. 5 crores per 
annum. 

It has not been possible to estimate 
loss incun'ed through other sources 
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from the results of the day to-day 
checks, since from the statistics of 
such checks no estimate can be madr 
of the case~ that go undetected. 

(b) The important sources of 11>", 
ll!akage of Railway revenue are: 

(iJ ticketless travel. 

(ii) underweighment of goods 
and Parcels. 

(iii) Misdeclaration of goods. 

(iv) Carriage of unbooked good; 
and parce Is; and 

(v) Resale of used tickel>. 

BIW!-ToIIgue Disease amoD&' Shup 

1065. Shri P. K. Oro: Will the 
Minister of FOOd and AcricaJtare be 
pleasE'd to state: 

(a) whether there has been an out-
break of "blue tongue" disease in an 
epidemic form among the sheep in 
this country lately; 

Cb) how this disease camE' to India; 

(c) what is the treatment of this 
disease and what is the pl'rcentage of 
cure; and 

(d) how many sheep have fallen 
victim to this new disease? 

Tbe MiDister of Agriculture lOr. 
P. S. Deshmukh): (a) No. 

Ib) Does not arise. 

(c) There is no specific treatment 
known, but animals clin be immuni".,d 
against the disease by vaccination. 

(d) Does not arise. 

Kanpur Medical College 

f Shri Jagdish Awasthi: 
1066. \.. Shri S. M. Banerjee: 

Will the Minister of Health be 
pleased to refer to the reply given to 
Starred Question No. 1064 on the 23rd 
March, 1960 and state: 

(a) whether it is a fact that out of 
a sum of Rs. 2 lakhs sanctioned. for 

the cancer plant in Kanpur Medical 
College only one lakh has actually 
heen paid; and 

(b) if so, the reason for the same? 

The Minister of Health (SJart 
Karmaritar): (a) and (b). During 
the year 1959-60 the Government ot 
India sanctioned a grant of Rs. 2 
lakhs for the establishment of a 
Cancel' Institute at Kanpur. The 
State Government have already drawn 
the grant. The State Government are 
utilising a sum of Rs. 1,50,000 on the 
Dun:!wse of equipment and action is 
also being taken to utilise the Te-
maining sum of Rs. 50,000. 

Ont-brid&'es and Undel\-bridces 

1061. Shri Hem Raj: Will the Minis-
ter of Railways be pleased to refer to 
Ihe reply given to Unstarred Question 
No. 374 on the 7th August, 1959 and 
state the progress made so far in 
drawing up the scheme for road over-
bridges and under-bridges during Ille 
Third Five Year Plan? 

The Deputy Minister of Railways 
(Shri S. V. Ramawamy): The 
matter is being pursued with the 
State Governments. Proposals from 
the States of Assam, Bihar. Orissa, 
Uttar Pradesh, Madhya Pradesh, 
Madras and Rajasthan are still await-
ecI. 

Railway Bridge over Ganclak 

1068. Shri Biswanath Boy: Will the 
Minister of Rallways be pleased to 
state whether any proposal is under 
consideration for reconstruet~on of 
the bridge oyer the Gandak between 
Bagaha and Chhllauni Ghat Railwav 
Stations (N.E. Railway) which had 
heen washed away more than thirty 
ypafs ago? 

'lbe Deputy MiDister of Rallways 
(Shri S. V. Ramaswamy): No, Sir. 
The matter was last examined in 1954 
and it was not considered desirable 
to embark on any new bridge in the 
Sub-Himalayan area until necessary 
/l.ood control measures have been 
finali.ed by the Statr Gov __ t. 
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The Bihar Government is understood 
1.0 have under consideration a scheme 
t.o construct a barrage across the 
Gandak at Bhaisalotan, which may 
also be used for taking the Railway 
line across the river. This can, 
however, be considered only after the 
scheme has been finalized. 

to\t. -.yo ~ ~ ~ : ~r 
~ ~ p. iflfr ~ ~ <tft ii'fT 
'Ii~f'li : 

('Ii) ~ ~ ~t'lfT it ~-W'ftT 
H~c;-~t m~ H~t-'f,o it f~<f.r 
'f~m (~, ~, ifill, err tiR ~) 'f" 
~ f.t;~ ~ ; m~ 

(~) ~ ~ f.i;<:'R ~ ~ ~ 
~~er? 

Pt~ (~.no ~o ~) : 
('Ii) 'Ill<: (~). ~~'Ii ;;n;'I'Ii~r 
~ af.r;rr ~~ ~ >;{P: flR1 ~r lJl1T 'lfr 
~~'P:~~r~r I 

A.Ll. BIIild.iDc ill lJOmIIay 

{ Shri SUbodh 1IaDlJda: 1..,.. Shri R. C. Majhi: 

Will the Minister of Transport aJIII 
CommunlcatioDS be pleased to state: 

I a) whether the construction of the 
Central Administrative Building of 
Air India International in Bombay 
has started; 

(bi if so, the progress made up to 
date; and 

(e) when it is expected to be com-
pleted? 

The Deputy Minister of Civil Avia-
tift (Shri Mobi1ldtliD): (a) No, Sir. 

(b) and (e). Do llOt arise. 

RaHway WOl'kstlop at Kanchrapara 

101L Sbri Pantiekar. Will the 
Minister at RalhrJlJ!lbe pleased to 
state: 

(a) whether the railway workshop 
at Kanchrapara is working to full 
capacity; and 

(b) if not, how much capacity is 
idle? 

The Deputy Minister of Railways 
(Shri Shahnawaz KhaD): (a) Yes, Sir. 

(b) Does not arise. 

Welding of Joints on Railway Track 

1072. Shri Parulekar: Will the 
MbUster of Railways be pleased to 
state: 

(a) on how many miles of railway 
track in all the zones, the joints have 
been welded till the end of May, 1960; 

(b) what is the total amount paid 
to the contractors till then for sup-
plying welding material, supervision 
etc; and 

(c) what is the total amount of ex-
penditure incurred by Government on 
account of supply of ,plant, equipment 
and labour? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Upto 
the end of the financial year 1959-60, 
joints have been welded on approxi· 
mately 1900 miles of railway track. 

(b) "Approximately Rs. 46'37 lakhs 
have been paid to the contractors 
during the 3 years 1957-58, 1958-59 
and 1959-60. 

(c) "Approximately Rs. 22 lakhs 
during the 3 years 1957-58, 1958-59 
and 1959-60. 

Increase in BaUwa,. EarnbIp 

18'73. Shrimati Ua Palchoudhuri: 
Will the Minister of Rallways be 
pleased to state: 

(a) whether it is a fact that the 
railway earnings-passenger and goods 
during the first quarter (April, May 
and June) of the current financial year 
nave shown a marked increase over 

°ngures prior to 195'7-58 are not 
readily available. 
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the figw'es of the corresponding period 
of the last financial year; 

(b) if so, the figures for both the 
periods; and 

(c) the reasons for the increase dur-
ing the current financial year so far? 

The Deputy Mialster of Railways 
(Shri Shahnawaz Khan): (a) Yes-an 
overall increase of over 8 per cent. 
more or less corresponding to what 
~'as provided in the Budget Estimates 
for 1960-61. 

Passenger 
Goods 

TOTAL 

(Amounts in Lakhs) 
April April 

to June to June 
1959 1960 

96,18 

(c) The increase is partly attribut-
a ble to increase in traffic and partly 
due to levy of supplementary charge 
of 5 per cent. on goods freight from 
1-4-1960 which was, in fact, provided 
In the Budget Estimates of Earnings 
for 1960-61. 

Telegraph and Telephone Engineering 
Department 

10,.. Sbri Aurobindo Ghosal: Will 
the Minister of Transport and Com-

o munlcations be pleased to state; 

ta) what is the normal stay of an 
officer of the Telegraph and Tele-
pnone Engineering Department at one 
place; 

(b) what is the number of officers 
III the grade of Directors, Divisional 
F..ngineers, Assistant Engineers and 
Sub-Divisional officers who have stay-
ed at DelhilNew Delhi continuously 
fOr more than the last five years; and 

(c) the reasons for such prolonged 
~tay? 

The Minister of Transport aDd Com-
munications (Dr. P. Subbarayan): (a) 
t"our years; but if posted to another 
post in the same station during the 

four year period or in continuation 
thereof, six years. 
(b) Directors 

Divis;onal En-
Three 

gineers . Three 
Assistant Engineers} 
and Sub Divisional 
Officers . Eleven 

(c) On administrative grounds. Most 
of them are still within the prescrib-
ed period. 

Elet'trification of Railways 

1075 J Shri Daljit Sing~: . l Shri S. A. Mebdi: 

Will the Minister of Railways be 
pleased to state: 

(a) the number of Railway Stations 
on the Northern Railway which have 
been electrified during 19~-6lJ - arid 
H160-61 so far; 

(b) the number of Railway Stations 
stilI pending to be electrified; and--

(c) how many stations are to- be 
electrified in Rampur. Bareilly and 
Moradabad districts? 

The Deputy Minister of Railways 
(Shri Sbalmawu Khan): (a) and (b). 
116 Stations were electrified during 
1959-60 and 4 Stations during 1960-61 
upto 30th June, 1960, 54 more Stations 
where power is available, are expect-
ed to be energised by the end of 
March. 1961. Mter electrifying these 
Stations there would remain 812 
Stations unelectrified but these can be 
electrified only when power becomes 
available. 

(c) Such statistics are not main-
tained according to Civil Districts. 

Appointment of S.C. and S.T. 
CancUdates on N. Railway 

1076. Sbrl DaUit Singh: Will the 
Minister of Railways be pleased to 
state the total number of Scheduled 
Castes and Scheduled Tribes candi-
dates appointed on the Northern 
Railway during 1959-60 and 1960-61 
so far? 
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The Deputy Minister of Railways 
(Shri Shahnawaz Khan): 

Schedu.led Castes. 

1959-60 
1960·61 
(so far) 

Schedu.led Tribes. 

11169 
386 

There is no reservation for Sche_ 
duled Tribes on the Northern Rail-
way. 
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C.D, Procramme in llimaehal Pradesh 

1018. Shri Dal,jit SJnch: Will the 
Minister of Community Development 
and Co-operaUon be pleas~d to state 
the total amount spent on the Com-
munity Development Proeramme in 
Himachal PradeSh during 1959_60 and 
1960-61 so far! 

The Deputy Minister of Community 
Development and Co-operation (Shri 
B. S. Murthy): Rs. 43'24 lakhs in 
1959-60 and Rs. 2,63 lakhs in 1960-61 
(upto 30th June, 1960). 

Yamuna Bridge near Wazirabad 
J Shri Madhnsudan Rao: 

1819, l. Sbri Ajlt Singh Sarbadi: 
Wil! the Minister of Traosport and 

C',ommunleat.!01l8 be pleased to state: 

it .qrr.-f<f," ~ ~ 

~ m;~~;:;Jl1;p.:

w.r '!ft ~ ~ ~ 
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(a) whether it is a fact that a road 
bridge parallel to Wazirabad Barrage 
is being constructed in Delhi to re-
Ouce the heavy traffic at Yamuna 
bridge; 

(b) if so, the details of its cost, the 
time by whieh it will be completed 
and the advantages of its construction, 
and 

(c) whether this bridge is still 
necessary when one bridge is to be 
built near Humayun tomb across the 
Yamuna? 

The MbUster of state in the Minis-
try of Transport and Communications 
(Shrl Raj Bahadur): (a) Yes, Sir. A 
road bridge is being constructed over 
the Barrage at the intake point at th" 
Wazirabad Works. 
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(b) The bridge is estimated to cost 
I's. 31'48 1akhs as shown below:-

Rs. 
Lakhs 

(a) Cost of strengthening the 
Weir 

(n) cost of the superstructure 
(ii.) cost of Delhi side approa-

ch road ••• 
(no) cost of Shahdra bund 
and metalling of the left side 
approach road 

The bridge is expected to be 
pleted by the end of 1961. 

I1'24 
10'74 

z'oo 

com-

The advantages of the construction 
of the bTidce are that apart from re-
lieving the great rush at the sisting 
:amuna bridge, it will go a long way 
In the economic development of the 
thiddy populated area towllrds the 
east. It will serve as a connecting 
lInk to variOllS towns thereby reduc_ 
ing the cost of transportation of agri-
cultural produce. 

(el Yes, Sir. Although another 
bridge 'wil be built near Humayun's 
tomb, it is still necessary to have a 
third bridge near Wazirabad as the 
areas of Civil Lines, University and 
Timarpur will remain far away from 
the other two bridges. As the 
Wazirabad bridge is beine combined 
with the barrage, it will be obtained 
at a small extra cost, as compared to 
the cost of an independent road 
bri~e. 

Water Problem iD BMIam (M.P.) 

lest. Shri Ramam: Will the Minis-
ter of Health be pleased to state: 

(a) whether any auis~e has been 
given to the Madhya Pradesh State 
Government during; the Second Five 
Year Plan to llolve the water problem 
in Ratlam; 

(b l if so, the details of the assist-
ance pronUsed and given; and 

(c) details of the scheme under-
taken by the State Government to 
overcome the water problem in 

. Ratlam? 

. The Minister of Health (Sbri 
Xarmarkar): (a) and (b). Yes. A 
sum of Rs. 128'68 lakhs has been paid 
to the Govemment of Madhya Pra-
desh under the urban" phase of the 
National Water Silpply and Sanita-
tion Programme up to 1959-60 during 
the Second Five Year Plan. A fur-
ther sum of Rs. 120'00 lakhs has 
been tentatively aUocated for 1960_61. 
The Central assistance is given to the 
State Government in the form of 
lumpsum loan and the distribution 
of the loan for individual schemes 
like Ratlam Water Supply Scheme, 1~ 
the responsibility of ihe State Gov-
ernment. As such, the actual amount 
of loan utilised on the Rallam Water 
Supply Scheme SO far is not known. 

(c) The tirst stage of the Ratlam 
Water Supply Scheme proposed by 
the State Government is estimated to 
cost Rs. 70'00 lakhs and envisages the 
supply of 30 gallons per day to a 
prospective population of 1,50,000. 
The details include the construction 
of a concrete dam across the Malini 
river 12 to 13 miles from RatIam 
Town, and pumping the water from 
the reservoir so formed to treatment 
works located some 2 nUles from the 
dam. The water will be filtered and 
chlorinated there and thea pumped 
on to RaUam Town for supply 
through a local distribution Iystetn. 

I'luDUy PIaDbIDr 

l08L Sbri A. M. Tartq: Will the 
Minister of Health be pleued to state 
whether in view of the remarks made 
by the Chief Minilter of U'p. in a 
meeting of Recional Board of Em-
ployees' State Insurance Corporation, 
Lucknow on the 16th July, 1960 
about entrusting the work of Family 
PlllIl1lintl to :rOllO, and unmarried 
girla, Government are conaiderlng the 
proposal for appointing married 
WOMen for this ,ob? 
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'!'be MInIster of Health (8hri 
Xarmarkar): The question of age and 
marital status of the women to be 
appointed for fllll'lily planning ser-
vices has been carefully considered 
by the Government. While the quali-
fied doctors to be appointed for 
family planning need not necessarily 
be of advanced age and'1llarried, the 
medical auxiliaries of·~ years and 
above, preferably married, are gene-
railly employed fOr family Planning 
work. State Governments have been 
requested not· to employ young un-
married women in the family plan-
ning programme. 

Corruption Cases OIl Western Ballwa,. 

1012. Shrl Parulekar: Will the 
Minister of Ballways be pleased to 
!ltate: 

(a) the number and nature of eases 
of corruption committed by Railway 
employees Df all classes in each of 
thl" Divisions of the Western Railway 
during the years 1958-59 and 1959-60; 

(b) the number of persons acquitted; 
and 

(c) the number of persons convict-
ed? 

The Deputy MIDIster of Ballways 
(Shrl ShaluIa_ lDwI): (a) (i) No. 
of cases: 

Division 1958-59 1959-60 

Bombay 44 30 
Baroda 2) 7 
KOlab U 16 
Ratlam 34 9 
Ajmer U :ao 
Jaipur 29 19 
Bhav Nagar 30 9 
Raj Kot :ao 12 

TOTAL 224 IU 

(ii) Nature of Corruption cases. 

(1) Acceptance of illegal grati-
fication. 

(2) Utilising railway labour for 
d<lmestic work. 

825 (Ai) LSD---t. 

(3) Non-recovery of demurrage·· 
and wharfage charges. 

(4) Unauthorised occupa\ion or 
railway Quarters. 

(11) l.'tITh;use of Passes and PTOs. 

(f) Forgery. 

(7) PTeparillg false ELA Bills 
and receiving the pay or 
staff. 

(8) Obtaining employment under 
false pretences 

(9) Charging false TA 
(10) DOing insurance. business and 

accumulation of wealth di&-
proportIonate.to the known 
source of ipcome etc .. 

I958-59 T9S9-60 
(6) 10 7 

(e) 3 5 

CorruptilJll Cases 011 C. BaUwa)' 

1113. Sbri Pandebr:;Will the Min-
ister of RaUway. be pleased to state: 

(a) the number and nature of cases 
of corruption committed by Railway 
t'mployees of all classes in each of 
the Divisions of the Central Railway 
durin~ the years 1958-59 and IS59-
60: 

(b) the number of persons acquit-
ted: and 

(e) the number of persons convict· 
ed? 

The Deputy MlDister of Bailwq$ 
(Shrt Shalmawu Khan): (a) (i) No. 
Df cases: 
-------. 

Division 1958-59 19!9-60 

Bombay 146 l~ Bhusawal 42 
NagpUJ 

;~ 35 32 
Jhansi 1 109 u6 
Jabalpur 35 !S 
Sho\apUJ 14 Zl) 

Secundenbad 81 81 

TOTAl 462 521 
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(ii) Nature of cases: 
(1) Bribery. 

. (2) Corruption . 
(3) Fraud. 
(4) Cheating. 
(5) Misuse of Railway Labour and 

(b) 

Ce) 

material. 
(6) Misuse of Passes and P.T.Os. 
(7) Theft. 
(8) Misapropriation, etc. etc. 

1958-59 1959-60 
4 

4 3 

Training in Fruit Preservation in 
Himachal PradeSh 

1884. Shri Kunhan: Will the Minis-
ter of Food and Agriculture be pleas-
ed to refer to the reply given to Un_ 
starred Question No. 140 on the 15th 
February, 1960 and state for how long 
the. training in fruit preservation in 
1Iimachal Pradesh is being imparted 
and the amount spent so far? 

fte Deputy Minister of Agriculture 
UIIIl'i M. V. Krishnappa): The train-
ing in fruit preservation has been 
going on since April, 1957 and an ex-
penditure of Rs. 11,650 has been in-
curred SO far. 

lteDewal of Radio Licenses in Lahaul 
and Spiti 

1085. Shri Bem Raj: Will the Minis_ 
ter of Transport and Communications 
be pleased to state: 

(a) whether Government have re-
eetved any proposal from the Punjab 
Government that the dates of renewal 
·of radio licences in the snow bound 
Lahaul and Spiti districts of Punjab 
mould be fixed in the summer months, 
i.e., June to September; and 

(b) . if so, the decision taken there-
« 

fte MinJster of Transport ud Com-
~cations (Dr. P. Subbarayan): (a) 
Ta 

(b) The matter is under considera-
tion. 

Bowrah Division Staff 

1086. Shri Muhammed Elias: Will 
the Minister of Railways be pleased 
to state: 

(a) how many non-gazetted em-
ployees are there in the Howrah Divi_ 
sion of S.E. Railway excluding Divi-
sional Headquarters staff; and 

(b) how many of them reported on 
duty between 11th July, 1.960 and 16th 
July, 19601 

The Deputy Minister of Railways 
(Shri Shahnawaz Kban): The ques-
tion presumably refers to Eastern 
Railway. The required information 
is as follows in respect of t.ha.t Rail-
.... ay: 

(a) 29,666. 

(b) 23,192, per day on average. 

Canal from the Western Kosi 
Embankment 

1087. Shri Anirudh Sinha: Will the 
Minister of Irrication and Power be 
pleased to state: 

(a) whether the State Government 
of Bihar approached the Centre for 
release of funds for construction of 
canals from Western Kosi embank_ 
ment; and 

(b) if so, at what stage the matter 
lies? 

The Deputy Minister of Irrigation 
aDd Power (Shri Bathi): (a) The 
reply is in the negative. 

(b) Does not arise. 

~~~"'~ 

to.;.;. ~ ~ ~: ~r ~ 
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(l!r) ~f ~ 'lfr ~f~t 
~ ~ fu<f ~ ~ ~ 'In' I!rrlf 
1!i~~'fU~~; ~'h: 
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Sagar Factories 

1089. Shri Yadav Narayan .1adhav: 
Will the Minister of Food and Agri-
culture be pleased to state: 

(a) the number of applications 
pending with Government for grant 
of licences to sUl1ar fadories from the 
various States; 

(b) the names of such sugar fac-
tories and States; and 

(c) how many of them are from the 
private sector and how many from 
co-operative societies? 

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a) 
110. 

(b) A statement is laid on the Table 
[See Appendix II, annexure No. 57]: 

(c) 76 from the private sector and 
34 from co-operative societies. 
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Over-Bridges in Kerala State 
1092. Shri Kunhan: Will the Minis-

ter of Railways be pleased to state: 
(a) the number of over-bridges pro-

posed to be constructed during 1960-
61 and 1961-62 in Kerala State; and 

(b) the places where the over-
bridges are to be constructed? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Two in 
1960-61 and Five in 1961-62. 

(b) Near Ernakulam Town and 
Quilon Station in 1960-61 and near 
Kanimangalam, Olavakkot, Ernaku-
lam Junction, Kalamassery and Anga-
mali stations in 1961_62. 

~:orR ~ 

tot~. '" If 0 m~ if1~ : If'!T m '#f ~ <I'Cl'f.t 'li'f 'l''I'T 'Ii'~ f'li' : 
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Delhi Milk Supply Scheme 

1094. Shri Surya Prasad: Will the 
Minist .. r of FOOd and Agriculture be 
pleased to state: 

(a) the number of employees under 
the various categories employed in 
the Delhi Milk Supply Scheme; and 

(b) the number of persons belong-
ing to Scheduled Castes among them! 

The Deputy Minister of Agriculture 
(Shrl M. V. KrlshDappa): (a) and (b). 

Number of em- Number of em-
ployees as on ployees 

Category J 16-8-60 belonging to 
scheduled 

castes as on 
16-8-60 

Class I 5 Nil. 
Class II 6 Nil 
Class III 182 2 
Class IV 45 4 

TOTAL 238· 6· 

·This does not include staff employed 
on part time basis which Is as under : 

Depot Managers . 

Chowkidars 

280 

137 
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12 hrs. 

PAPER LAID ON THE TABLE 

NOTIFICATION ISSUED UNDER NATIONAL 
Highways Act 

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): I beg to lay on 
the Table a copy of Notification 
No. S.O. 1199, dated the 14th May, 
1960 under Section 10 of the National 
Highways Act, 1956. [Placed in 
Library. See No. LT-2300/60]. 

12.0I! hrs. 

BUSINESS OF THE HOUSE 

Mr. Speaker: The House will now 
resume further consideration of the 
following motion moved by Dr. B. V. 
Keskar on the 16th August, 1960, 
namely: 

"That the Bill further to amend 
the Press and Registration of 
Books Act, 1867, as passed by 
Rajya Sabha, be taken into 
consideration." 

Out of 4 hours that were allotted 
3 hours have been taken already and 
one hour remains. Has there been 
any apportionment of time on this? 

Shri Goray (Poona): The Finane" 
Minister is going to make a statement 
on the Palai Central Bank. 

Mr. Speaker: Order, order. 

The Minister of Finance (Shri 
Morarji Desai): I will do it tomorrow. 

Shri Tangamani (Madurai): So fnr 
as this Bill is concerned, the first read-
ing is almost over; the Minister of 
Informa tion and Broadcasting is on 
his legs. 

Mr. Speaker: Very well. The 
Finance Minister will make a state-
ment tomorrow regarding the Palai 
Central Bank. 

House 
An Hon. Member: When will the 

discussion take place? 

Mr. Speaker: If it is made tomorrow, 
then we will have it on Monday or 
Tuesday. 

Shri Morarji Desai: Whenever the 
House likes. 

Shri Goray: May I submit that if 
the Finance Minister is gomg to make 
a statement about the Palai Central 
Bank he should also take into con-
sideration the other bank, a scheduled 
bank which was closed by the end of 
May last, namely the Laxmi Bank of 
Akola? Because, that will give us 
some idea as to how the relations 
between the Reserve Bank and the 
scheduled banks are gomg to be 
carried on. 

Mr. Speaker: There is no intrinsic 
connection between the two except 
that both of them are closed. 

Shri Goray: The depositors .... 

Shri Morarji Desai: The same treat-
ment ",ill be given to all; there will 
not be any distinctive treatment to 
any bank. 

Sbri Goray: He can refer to that 
bank also. 

Shri Morarji Desai: It happened 
two months ago. I do not know W!ly 
suddenly there is this interest now 
about that bank. 

Shri Goray: It closed by the end of 
May and we are meeting for the first 
time after that. I cannot raise it m 
the middle. 

Mr. Speaker: We have passed 
already eighteen days. The hon. 
Member waited until the Palai Bar.k 
closed! 

Shri C. D. Pande (Naini Tal): Be 
was waiting ,for the Palai Bank to 
fail. 

Sbri Goray: Only when I got the 
information I could raise it. 
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Shri A. K. Gopalan (Kasergod): 
May I know how many days you arc· 
going to allot. for a discussion on this 
matter? 

Mr. Speaker: We will consider it. 
Dr. Keskar. 

12.04 hrs. 

PRESS AND REGISTRATION Olo' 
BOOKS (AMENDMENT) BILL-

cantd. 

The Minister of Information and 
Broadcasting (Dr. Keskar): Sir, I was 
observing the other day that the ques-
tions that have been raised by til .. 
han. Members were already discussed 
with the representative organisatiolls 
of publishers who are the people 
mostly concerned with it and after 
discussion we brought these amend-
ments for the consideration of the 
House. 

Before I take up any explana tioil 
of the amendments as such, I would 
like to say a few words regarding the 
approach relating to these questions, 
because I find that there is a lot of 
misunderstanding in the minds of hon. 
Members regarding this question. As 
I have said at the very beginning, the 
object is to make the functioning of 
the printing and publishing of a news-
paper better, more efficient and more 
effective. Up till now the practice has 
been that the printer- and publisher 
come forward and declare themselves 
before the magistrate as the printer 
and publisher of a paper. It is under-
stood that they are really represent-
ing some owner. It is nowhere men-
tioned. Neither has the owner any 
authority either to deal with them or 
stop them or dis~iss them. 

The ambiguity of the law has 
resulted in a lot of confusion and also 
misuse in a number of cases. Cases 
have come to our notice-even recent-
ly it has happened-where there was 
a difference of opinion between the 

printer and publisher on the one side 
and the owner on the other, and the 
printer and publisher ran away with 
the title, went to another press and 
began to publish the paper, claiming 
that as they are the printers and pub-
lishers they have a right to use that 
title as they liked. And it was found 
on examining the law that there is 
no remedy lying with us excepting a 
very round-about one. 

Now, such cases have highlighted 
the defect in the law. What is the 
reI a tionship between the printer and 
publisher and the owner, nowhere is 
it explained. The owner finds him-
self incommoded many times by the 
printers and publishers. It might not 
happen in a large number of cases. 
But it does happen in a sufficient 
number of cases to make us clarify 
the position thoroughly. 

The correct and the logical position 
is that the printer and publisher does 
it-and in fact he does it-on behalf 
of the owner. It is therefore laid 
down here that he shall file the 
declaration with the authority of the 
owner. The owner gives 'an authority 
in writing that "XYZ is authorised to 
become the printer and publisher on 
my behalf". This permits the owner, 
whenever he likes, to withdraw him 
and appoint another printer and pub-
lisher if he finds that the person in 
question is not well with him or is 
not carrying out the work as he wants 
to do. This, in my opinion, is very 
logical and what ought to have been 
done long ago in order to clarify the 
position. 

8hri Tyagi (Dehra Dun): In cases 
of libel, defamation, etc., will the 
owner also face the risk as the pub-
lishers and printers do? 

Dr. Keskar: That is for the law to 
decide. Morally speaking, a lot was 
said on behalf of the poor owners who 
are in great difficulties, not the printer 
and publisher. But I feel that if we 
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examine the working of newspapers, 
the owners are quite well aware of 
the position in most cases. There 
might be cases here and there where 
the owners are not aware of parti-
cular things of detail. Generally, 
they are quite well ·aware. They lay 
down the policy, and where it some-
times happens that the editor does 
not agree with the policy, he has to 
go. Therefore, the owner is fully 
aware. In a number of foreign coun-
tries the practice is that the owner 
declares that he is the owner of this 
paper. The printer and publisher is 
an institution which we alone have 
got in the form in which it is there. 

Shri Tyagi: Legally, who will carry 
the ultimate responsibility of what-
ever has been printed in the press? Is 
it the owner or the publisher or 
printerY 

Dr. Keskar: I cannot say. 
it is for the law to judge. 
all of them. 

Legally, 
Probably 

Shri Tangamani (Madurai): The 
present position is that only the 
printer and publisher and the editor 
are responsible, even after this 
amendment. 

Dr. Keskar: Might be. I would say 
won't take up the responsibility of 

deciding it here. At present, even, it 
is not one person; suppose something 
wrong is published or there is a libel; 
the printer, publisher and editor, all 
go and answer for it. As Shri Warior 
pointed out the other day, a printer 
who is ignorant and who has declared 
himself as printer has also to take the 
responsibility because he allowed it to 
be printed in his press. 

Sbri Warior (Trichur): That has 
become almost nominal; the printer in 
the paper has become almost nominal. 

Dr. Keskar: That is why the owner's 
declaration that he is the owner and 
he is authorising them is necessary. 
And by and large the owners have 

no objection to it, because otherwise. 
as I said, what has happened in hvo 
or three papers might happen. In one 
paper III Gujarat, the printer and pub-
lisher, because they disagreed with the 
owner, took away the title and began 
to publish the paper from some other 
press, thereby becoming not only the 
printers and publishers but also the 
owners of the new paper. 

Shri Acbar (Mangalore): Now the 
owners are not liable. I want to know 
whether the intention of the Govern-
ment IS that owners should be liable 
for defamation or any other liability. 

Dr. Keskar: Government has no 
particular intention of any type. Gov-
ernment is only clarifying the posi-
tion as it really exists, because today 
even if the owner puts out a libel it 
is the printer and publisher and editor 
who are liable and who have to take 
the rap on his behalf. The factual 
position is that the paper is run 'not 
only by the printer and publisher but 
also by the owner and the editor. This 
is factually correct and the position, I 
think, if it is clarified, will not only 
lead to a better understanding of how 
newspapers are run, but also will help 
the owners. As I said, the owners 
find it difficult in many cases. For 
example, there is a clause here about 
incapacity. Ordinarily, today, u'nless 
the printer and publisher agree, the 
owner is not able to change the prin-
ter and publisher. Lots of difficulties 
arise. In one or two important papers, 
such things have arisen. I think the 
position as it is today is very unsatis-
factory and illogical. We have only 
tried to make it more logical and 
clear. 

The declaration question which has 
been now raised here should be jlidged 
and read in this context. For example, 
as an hon. Member said, if a new 
declaration has to be filed in the case 
of incapacity, who is going to do it' 
These are really meant to help the 
owner of the paper. The printer .and 
publisher are appointed by the owner 
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[Dr. Keskar]. 
of the paper. If he feels that the 
printer and publisher is incapacitated, 
he goes to the court and files a decla-
ration. The same thing would apply, 
for example, to the question of absence 
for 90 days. A number of Members 
have tabled amendments and have 
expressed anxiety. Supposing a per-
son goes out for 90 days and does not 
come back. What happens? We must 
remember that the printer and publi-
sher is not the man who is responsi-
ble for filing the declartion before the 
iudge. The owner has authorised 
the printer and publisher. It is for 
the owner who is the real proprietor 
of the concern to judge whether the 
printer and publisher, who has gone 
out, will be able to come back or not. 
Otherwise, he has plenty of time and 
he can immediately file another decla-
ration. This is really meant to help 
the owner in having an effective prin-
ter and publisher. There is no other 
object in this. As I said, as the law 
~ at present, it is not possible for the 
owner to change the printer and 
publiser easily. For exmaple, if they 
fall out, there is trouble. There may 
be quarrels also. Here what is said 
is, if the printer and publisher is 
changed or he goes out, he files a 
declaration. It is really done by the 
owner wo changes them. It is not 
done by the printer or publisher. 
Difficulty does not arise. Here, it is 
not said that if the owner goes out 
for 90 days, he should file a declara-
tmn, because the owner has not to 
IDe a declaration. It is the printer 
and publisher. If the printer and 
publisher goes away, the owner is 
there. It is he who looks after it. 
Where the printer and publisher has 
gone for one month or two months or 
three months, whatever the period 
might be, really speaking, there is no 
difficulty and there will be no ques-
tion of complication, as hon. Members 
have imagined. These are alI meant 
for tlie owner to judge and decide and 
take action accordj"lgly. 

The printer and publiser which has 
become a kind of institution in this 
country for the publishing of news-
papers should be effective and func-

tioning. That is the main object. The 
owners will find no difficulty if they 
have to file a declaration for a new 
printer and publisher in a case of 
emergency. Because, here, the 
owner's going out does not affect or 
the owner's change this way or that 
way will not affect this question. It 
is change of printer and publisher. 

The other allied question with this 
is the question of authentication of 
declaration. I would like to point out 
that a declaration before a magistrate 
is a normal day to day procedure 
which is taking place by hundreds 
every day. Authentication of a 
declaration by a magistrate only means 
that the magistrate registers the 
information given to him. There is 
no other process involved. It is auto-
matic. There is no trouble and no 
question arises whether a magistrate 
authenticates or not. There is only 
one case to which special reference 
has been made in the Bill here. That 
is only in the case where a new title 
is being asked for. Only in this 
particular case, the magistrate has to 
refer it to the Registrar in order to 
find out whether any similar title is 
in use or the same title is being used 
by another paper. No other case will 
be referred, or according to the law, 
has to be referred to the Press Regis-
trar. All other cases, the magistrate 
himself registers in his court as 
information which has been filed. 

In this case, I would like hon. 
Members to remember that the Regis-
trar about whom a lot was said here, 
does not come in the picture except 
for this question of title and other 
particulars regarding newspapers on 
an all-India scale. The amendment 
under which it is necessary for the 
printer or publisher to file a new 
declaration if the previous printer or 
publisher stays away from India for 
over 90 days or where such printer 
or publisher is by infirmity or other-
wise rendered incapable of carrying 
on the business, does nothing more 
than place a responsibility on the 
owners to ensure that the printer and 
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publisher whom he has authorised is 
functioning and if he is not function-
ing, then to change him and file a 
declaration for another printer and 
publisher. Really the matter is quite 
flexible and the owner is, I think, 
qUIte competent to take any action 
which he considers fit: 

The other point on which a lot of 
emphasis has been laid is the question 
of cancellation of declaration. Can-
cellation of a declaration becomes 
necessary if a paper is carried on in 
contravention of the laws for the 
carrying on of a paper, or if the 
publisher or the owner of a newspaper 
refuses to fulfil all the requirements 
that are there for carrying on a paper. 
Suppose even after he is fined, he 
continues, there will be no other 
course left for a magistrate but to 
cancel his declaration. Much has 
been said about cancellation. If hon. 
Members read the clause here, they 
will find that there are four condi-
tions. If the magistrate is satisfied 
after giving an opportunity to the 
person or persons concerned, then 
only, he will consider whether it 
should be cancelled. One is, the news-
paper in respect of which the declara-
tion has been made is being published 
in contravention of the provisions of 
the Act or the rules made thereunder. 
Second, the newspaper mentioned in 
the declaration bears a title which is 
the same or similar to that of any 
other paper; third, the printer or pub-
lisher has ceased to be the printed or 
publisher of the newspaper mentioned 
in the declaration and fourth, the 
declaration was made on false repre-
sentation Or on concealment of any 
material fact or in respect of a 
periodical work which is not a news-
paper. When the declaration was 
based on a wrong premise, it is 
natural and inevitable that the magis-
trate should consider whether he 
should cancel it or not. Authority is 
given to the magistrate to do it. 

A point was raised yesterday about 
the provision in clause 8B(i). I would 
request hon. Members to remember 
that of the rules made thereunder to 

which reference has been made, only 
one rule will be in question, that it is 
obligatory to print the names of the 
publisher, printer and owner in the 
paper in order to make it function 
effectively and legally. If hon. Mem-
bers take the trouble to read the rules 
as they are today, the rules have 
nothing to do with the publication of 
newspapers. There are a number of 
rules regarding books and other things. 
As far as the rules are concerned, 
there are no rules regarding the publi-
cation of newspapers. The only rule 
which is contemplated will be as to 
in what form it should be published, 
as to who is the printer, publisher, 
editor and the owner. There is no 
other rule contemplated. There will 
be nO rule as such because, there is 
no scope. Everything is laid down in 
detail in the Act itself. The parent 
Act being an Act not only for news-
papers but also for books, the ques-
tion of rules has been referred to 
here. As far as the newspapers are 
concerned, there is no other rule in 
contemplation and there will be none. 
The rules will be laid on the Table 
of the House. The point raised by 
Shri Ajit Singh Sarhadi has import-
ance, but the rules excepting the' 
particular one I mentioned refer to 
books. Therefore, this question and 
the emergency which he has in mind 
will not arise. 

Cancellation is necessary when 
material provisions of the Act are 
violated which renders the declaration 
ineffective practically speaking. We 
also realise that this is a serious 
question, but if some one starts a 
paper and later On it is found to have 
the same name as some other paper 
already in existence, it is obvious the 
latter suffers grievous and unfair 
competition. In such cases consi-
deration of cancellation by the 
magistrate would be justified, but it 
has been laid down very clearly that 
the magistrate will give full oppor-
tunity to the person concerned t~ 

represent his case, and take action 
only after hearing him thoroughly. 

It was mentioned that the appellate 
board does not consist of High Court 
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Judges. There is no intention to try 
to avoid the courts, but I may tell 
the han. Member that the industry 
itself has an apprehension that these 
cases which mamly concern titles 
would be delayed by months if not 
years in the ordinary courts. When 
the process starts, you can go up to 
the highest judicial tribunal, and 
wIth the best of intentiOns, COnSl(ler-
mg the lot of work the courts have 
to do, it will be quite some time before 
the cases are decided. Their urgency 
is to start the paper, and rather than 
pursue the matter they can as well 
leave the particular dlspute of title 
and do something else. I would like 
to emphasize that the question is 
purely parctical and not judicial 
whether a title is the same or similar 
to an existing one. Those who want 
to start newspapers want quick and 
practical decisions, and this is really to 
help them. This was thoroughly dis-
cussed, and the newspaper industry 
feels that dispatch is more important 
here than a fine point of law. It a 
dispute for title goes on for three 
years, Government or the courts lose 
nothing; it is the person concerned 
who loses. They are therefore 
anxious to see that a quick decision 
is taken, and that is why this quicker 
procedure has been laid down 

Dr. M. S. Aney (Nagpur): It is 
saId here that the decision of the 
Appellate Board shall be final. Does 
it mean that the person aggrieved 
can go to the High Court to get the 
order cancelled in spite of this clear 
provision? 

Dr. Keskar: The inherent right of 
the High Court or the Supreme Court 
to rectify miscarriage of justice is 
always there. Any writing here can-
not take away that nght, but for 
practical purposes it is final. 

Suppose there is a paper called 
Hindu, .... 

8bri Tangamani: There is a paper 
called Hindu, which is II. popular 
paper. I'J 

Dr. Keskar: ... and somebody wants 
to start another paper of the same 
nam", and it is decided in favour of 
the newcomer by the Board, t..he 
aggrieved party cannot be stopped 
from going to the High Court saying 
that the decision is vitiated by this 
legal point or that. 

8hri Tyagl: Supposing he names 
it Upper India Hindu? 

Dr. Keskar: In this connection, 
Shri Tangamani complained about too 
much centralisation. I am put in a 
very embarrassing position. I re-
member distinctly that when the 
report of the Registrar was discussed 
in this House, an overwhelming 
majority of Members from all sides 
insisted that we should have in one 
place authentic information regarding 
the press, including titles statistics 
etc., as the State Govern.:nents were 
not doing this work. That is also one 
of the reasons why the Press Com-
mission recommended that it should 
be done in a central place. 

Shri Tangamani: What about the 
language papers'! 

Dr. Keskar: How can I take the 
responsibility of guaranteeing that 
whatever work is being done in a 
partlcular language region will be 
correct and complete? I can only 
take responsibility for what an 
organIsatlon of the Central Govern-
ment will be able to do. It is not a 
practICal proposition to suggest that 
this should be done on a regional 
basis. Every year the Registrar's 
report IS published in which practi-
cally all the papers are given., but it 
is possible that after the pUblication 
of the report new papers come up and 
that has also to be found out. I 
agree that here and there cases of 
delay Irught occur, but I hope he will 
not consider that the delay is always 
from the side of the Press Registrar. 
That would not be fair. Delay might 
occur at the other end also. I can 
assure him that we shall certainly 
think of taking practical steps so that 
those who apply will be able to get 
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tltings settled as quickly as possible. 
Information for consultation and 
reference might be collected in a 
number of centres, but authoritative 
information of this kind which will 
be legally useful is better collected 
at one centre than' being decentralis-
ed. 

Much was said about the clause on 
change of ownership. There are two 
sub-clauses and I shall explain both 
of hem. Clause 2(D) makes it clear 
that where the language of a paper, 
its title or periodicity is proposed to 
be changed, it is no longer the same 
paper, it is a completely new paper, 
and therefore a new declaration will 
have to be accepted before it can 
start publication. In the speeches of 
hon. Members an interpretation was 
made of periodicity which I am afraid 
is not correct. It is not meant to 
apply to cases where a daily is not 
able to publish for three or four days 
and then resumes publication. That 
is already covered under the Act. If 
a paper calls itself a daily, it must 
be published a minimum number of 
days in a month or a week, and a 
weekly must be published a minimum 
number of weeks in a month or a 
quarter. But if, for instance, a daily 
becomes a monthly or a weekly, its 
character changes and it has to be 
treated as a new paper. 

It has been laid down that when 
there is change of ownership, there 
shall be a new declaration. Many 
apprehensions have been' expressed 
regarding this. We have had it 
examined by very competent legal 
authorities. I am afraid the interpre-
tation given by some of my hon. 
friends here is not correct. It is not 
the purpose of this Act to fix the 
ownership of any paper or to say who 
is the proprietor or who ought to be 
the proprietor. Under this Act, the 
magistrate is only concerned with the 
fact of change of ownership. Suppose 
there Is a personal owner of a paper, 
and he dies; the paper does not 
change; the ownership is not changed; 
of course, the ownership might have 
changed in the sense that the old 

OWner has gone. But, I would lik.e 
to draw your attention to the word-
ing here, which is as follows: 

"As often as the ownership of 
a newspaper is changed,". 

As far as the magistrate is concerned, 
tbe ownersltip changes when the new 
owner IS fixed and he comes to file a 
declaratlOn. So far as the magistrate 
is concerned, supposmg the person 
who is the owner of a paper dies, and 
there IS no new owner fixed, the 
prmter and publisher who have 
already been chosen carryon the 
work and will be carrying it on until 
the new ownership is fixed; the 
magIstrate IS cognizant of it only 
wh.m the new ownership is decided. 
If there IS a new owner fixed. then, 
it is his duty to come forward and 
file the declaration. 

8hri M. C. Jain: (Kaithal): Under 
the law the impression given by the 
hon. Minister IS wrong. When a man 
dies, his heir automatically becomes 
the new owner. 

Dr. Keskar: This provision has 
been made to deal with cases where 
there is a dispute of heirship. Sup-
posing there is a dispute between the 
heirs, and there is a kind of inter-
regnum, what is going to happen? Even 
if the ownership is not fixed by the 
courts, the paper will not suffer in 
its continuity or otherwise. 

Shri Achar: May I ask one question? 

Dr. Keskar: My hon. friend might 
listen to me and then put his question, 
and I shall try to answer him. Even 
with this question of fact, in order 
to see that no confusion arises, we 
shall issue suitable instructions. I 
have studied this question, and I would 
draw the attention of hon. Members 
to section 21 of this Act, where exemp-
tion power is given to the State 
Governments. After the Bill is passed, 
we propose to advise the State Gov-
ernments that in the caSe of news-
papers which are owned by indi-
viduals, if, after the death of any 
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owner, there is any dispute regarding 
ownership, then, in order that there 
nught be no question of confusion and 
the paper's continuity might not 
suffer, they might exempt such class 
of newspapers from the declaration of 
ownership until the ownership is 
fully fixed; if that is done, then there 
will be no question of trouble or 
apprehension in the minds of any 
owner. For, the object of the Bill is 
really to help in running the news-
paper industry in a better way. So, 
hon. Members will see that no confu-
sion is likely to arise, even if there 
is a dispute and one of the disputants 
goes to the magistrate saying that the 
paper is his, and that the magistrate 
may give a stay order; by the exemp-
tion that will be given, the paper will 
be carried on and its continuity wm 
not be broken. 

The question of ownership and 
authentication were the main points 
rlllSed here in the course' of the debate 
by my hon. friends. A lot has been 
said on behalf of the owners· here. 
The owner is, no doubt, a laudable 
person. But, may I submit that it 
would not be correct to say-nor- does 
It stand any scrutiny-that the owner 
is investing money in a profitable 
business? That is not so. 

12.34 hrs. 

[SHRIMATI RENU CHAKRAVARTTY in the 
Chair] 

Most of the newspapers, excepting 
the very big business-houses, of 
which there are a few only, most 
owners who want to start newspapers 
-here, we are concerned only with 
newspapers-do so in order to have 
a forum for expressing opinion, for 
trying to mould public opinion. I do 
not see any reason why those who 
want to mould public opinion should 
run away from declaring that they 
are doing it. Why should they be 
behind a facade? They ought to be 
known. Why should they be asham-
ed Or shy of making themselves 
known? I do not see any reason for 

dOintf so; in the most important demo-
cratic countries, there is no effort at 
hiding; in a country like the USA, it 
IS obligatory not only for the owner 
to publish his name, but if there are 
a number of directors, their names 
also have to be given. So, I do not 
see any reason why we should make 
such a noise about the declaratIOn Of 
ownership. The owner is the person 
who starts the paper with a definite 
object, and there IS no reason why 
he should not come forward to say 
that he is the owner. 

Some hon. Members have mentioned 
that most of the newspapers are 
being run by incorporate bodies or 
corporations or limited comparues, 
and, therefore, they have asked what 
is the utility of thill. There is a 
utility. Even if a corporatIOn or a 
limited company owns It, the corpora-
tion or the limited company declares 
itself as the owner. After all, there 
might be limited companies about 
which the public may know, and they 
will know now who owns the news-
paper. Hon. Members are not prob-
ably aware that under the present 
Act itself, it is obligatory on the part 
of every owner, once in the year, that 
is, in the month of February Or so, 
to publish the details relatmg to his 
newspaper. The publisher of all 
newspapers shall publish in the first 
issue, after the last day of February 
of each year, particulars relating to 
the newspaper, including the names 
and addresses of individuals who own 
the newspaper and partners and share-
holders holding more than one per 
cent of the total capital. These de-
tails are thus reqUired to be publish-
ed even now, and they are being pub-
lished even now. 

Shri Tangamani: So, 1his amend-
ment is superfluous. 

Dr. Keskar: No, it is not. I might 
jay that all well-known newspapers 
are doing it even today; but a large 
majority of newspapers may not be 
doing it. Some of the important 
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papers in India even today indicate 
that they are published on behalf of 
.<o-and-so-company-limited. That is 
being done by many newspapers, and 
I think legally that is the correct thing 
to do. This might sometimes be con-
;idered superfluous. The declaration 
of ownership might be superfluous in 
~ome cases, but in a number of cases, 
It might become very important also. 
In any case, there is nothing to which 
objection should be taken when we 
dsk for the declaration of ownership. 

As I said, the owner is the person 
wilo really runs the show, and he 
runs this paper as long as he is there. 

I have dealt so far with some 
general questions raIsed by hon. Mem-
bers. Now, I shall try to take up a 
few of the minor points raised by hon. 
Members. Many hon. Members have 
referred to the question of the Delhi 
Hind ustan Standard. That is a cas" 
that, in fact, illustrates why such a 
provision should be there on the 
statute-book. The point is this. Sup-
pose a declaration has been filed 
and accepted on certain premises 
which we later on find to be not justi-
fied, or to be incorrect; at present, 
there is nothing that we can do; we 
cannot revise it; there is nO machinery 
for it, and it is like something which 
has gone out and cannot be brought 
back. If there is anything wrong, 
according to today's law, nothing can 
be done. That is all the more the 
reason why the Act should be chang-
ed sO that in cases where we find that 
a mistake has been committed, we can 
see that the mistake Is rectified. 

Generally speaking, I would say 
that hon. Members, with the best of 
intentions, have been trying to read 
too much meaning in the Act. As I 
.aid earlier, this Act is really meant 
to help the newspapers, meaning 
thereby newspaper· p"prietors and 
publishers, to carry on their business 
more effectively. If tliis is kept in 
view, then it will be found that all 
the amendments that are sought to 
be made are of a practical nature and 

not at all meant to caUSe embarrass-
ment or harassment to anybody. 

Filing of declarations, for example, 
was described here and also in the 
other House as very troublesome. 
Publishers and printers are every day 
flling declarations; every day, hundreds 
are being filed. This is a physical 
thing, and it is an automatic proce-
dure; you go and file it, and it is re-
gistered by the magistrate. Of course, 
when questions of title etc. come up, 
naturally, there will be a dispute, and 
it is for settling such controversial 
things that a clear procedure has to 
be laid down. 

Shri Tyagi: Does the declaration 
lapse, if the owner does not actually 
publish the newspaper? Suppose a 
person files the declaration and gets 
it registered, and sits silent over it 
for one year or two years, then, is the 
name booked, or does the declaration 
lapse after some time? 

Dr. Keskar: There is a rule that 
after filing a declaration, he must star!; 
his paper within a certain period; he 
cannot become a proprietor of the 
particular paper without taking steps 
to start the paper. Formerly, that was 
not done. But, now, within a period, 
they have to start the paper, in order 
to claim proprietorship of the parti-
cular paper; ollierwise, they will lose 
that title. 

I have covered most of the pomts 
raised by hon. Members. If there 
are any which come up later wnen 
the Bill is considered clause by clause, 
I shall certainly be glad to clarify 
them. 

Sir, I move. 

Shri A. M. Tariq (Jammu and 
Kashmir): The point which I raised 
about copyright has not been answer-
ed by the hon. Minister. 

Dr. Keskar: I am sorry I did not 
refer to that small pOint. But it is not 
concerned with this Bil!. I am sorry 
to say that the question of copyright 
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of books is dealt with not by my 
Ministry but 'by another Ministry, the 
Ministry of EducatIOn. I am referring 
the question the hon. Member has 
raised to that Ministry and wt!ateve~ 
in1ormatlon 1 get I will paSS' on 'to 
him, and he can take 'it' up latl!r: .~ 

Mr. Chairman: The question is: 

"That the Bill further to~.end 
the Press and RegistratIOn of' Books 
Act, 1867, as passed by Rajya Sabba, 
be taken in to consideration". 

The mohon was adopted. 

Clause. 2-- (Amendment of $ect,on 5) 

8hri Tangamani: I beg to move: 
Page 2,-

line 11,-
after unecessary" insert--"within 

one month". (1) 

Page ",-
lines 19 to 22, omit,-
"or where such printer or pub-

lisher is by infirmity or otherwise 
rendered incapable of carrying 
out his duties for a period 
exceeding ninety days in circum-
stances not involving the vacation 
of his appointment". (2). 

shall first speak to the first amend-
ment. The original rule, as it stands 
now, reaas as follows: 

"Where the title of any news-
paper or Its language or the periodi-
city of its pubLication i~ changed, the 
declaration shall cease to have effect 
ana a new declaration shall be 
necessary before the publication of 
the newspaper can be continued". 

I want to make it that the declaration 
shall be n'ecessary within one month, 
80 I want a month to lapse before 
the stopping of the publication. If we 
read the rule as it is, it appears to 
me that uniess a new declaration ·is 

made before the publication, the news-
paper will have to be discontinued. 
The hon. Minister referred to the ques-
tion of title. He also mentioned about 
pel'lodicity. In the course of my 
speech during the general considera-
tion stage, I referred to the case. 
where a weekly may change into a 
fortnightly. So the publishers must 
be allowed to publish that fortnight-
ly, at least one or two issues, and if 
this period of one month is allowed, 
their continuity will be maintained. 

Here I would, with your permission, 
refer to the original Act itself. I 
wanted to do so iri-my earlier speech, 
but I could not put my finger on the 
relevant section. Section 4(2) of the 
original Act refers to certain other 
CIrcumstances, partIcularly 'as often 
as the place where a Press is kent is 
changea, a new d~claration shal! be 
necessary". There is the questioIl 
about declaration being made about 
the publishing and the printing. Now 
the place probably will be changed 
and as often as it is changed, a fresh 
declaration IS necessary. But there is 
a very salutary proviso which says: 

"Provided that where the change 
IS for a period not exceeding 60 days 
and the place where the press is 
kept after the change is within the 
local jurisdiction of the Magistrate 
referred to in sub-section (2), ne> 
new declaration shall be necessary 
if (a) a statement relating to the 
change is furnished to the said 
Magistrate within twenty-four hours 
thereof, and (b) the keeper of the 
press continues to be the same", 

Here is a salutary provision which 
says that although the Press is shifted 
from one place to another place, for 
which the dec1aration has already 
been obtained, he is required only to 
give intimation of the change. The 
proper declaration, as the hon Minis-
ter knows, involves certain formalities. 
Instead of making the proper declara-
tion before the Magistrate, it is 
enough if he informs the Magistrate, 
'I am shiftin~ it to another place for 
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two months, and if I continue in the 
new place for more than two months, 
a fresh declaration may be necessary'. 

My amendment, if accepted, will help 
in the smooth running qf the adminis-
tration where when the title is chang-
ed Or the periodicity is changed, the 
continuity of the newspaper will be 
maintained. Otherwise, for news-
papers which have got a certain stabi-
lity, this is likely to work hardship. 
I am aware of certain latitude which 
is already giv~n to the wee'kly and 
fortnightly. Now a situation arises. 
There are certain journals like trade 
union journals. They may be bring-
mg their issue once a week but due 
to certain circumstances they may 
want to bring it once a fortnight. U 
the present rule is to be strictly fol-
lowed, then the entire rigmarole has 
again to be repeated. It is only such 
instances which'-i have in mind in 
moving this amendment. 

Then I come to my second amend-
ment. In explaining the amendment 
proposed, the Press Registrar in his 
Annual Report fOr 1960, which was 
laid on the Table of the House, has 
the following observations to make. I 
am quoting from page 4. 

"Whenever the printer or publi-
sher is by infirmity or otherwise 
rendered incapable of carrying 
out his duties for a period exceed-
ing 30 days in circumstances not 
involving the vacation of his ap-
pointment, a new declaration shall 
be necessary. The relevent rule 
at present provides for a new de-
claration to be filed when the prin-
ter Or publisher leaves India for 
a period exceeding 30 days. No 
provision exists to cover cases 
where the printer or publisher is 
unable, through infirmity or other-
WIse, to carry out his responsibili-
ties for a similar period. A case 
came to the notice of the Press 
Registrar where the name of a 
publisher and printer of a news-
paper, although he was detailed in 
jail for some months, continued to 
appear as the printer and 'Publi-

. (Amendment) Bill 
sher Of that newspaper. To cover 
such cases and also to provide a 
certain amount of time within 
whiCh a new d~claration should 
lil~ in the event of the existing 
b~ publi;;):1er Or printer's death, 
the. pr<,pOsed amendment has 
been suggeste~'~ ,. 

The original A-ct itself provides for a 
situation where the printer and publl-
sher is ~ble to perform his duty 
due to ·hiit'stay abrqad. The amend-
ing Bill says: 

"as often as the printer or the 
publisher who shall have made 
such declaration as is aforesaid 
shall leave India for a period ex-
ceeding ninety days". 

t can understand this position. ThIs 
portion of the amendment may be 
retained, because where the printer 
and publisher is not in a position to 
have control over it because he is 
away from tliis country, say, for three 
months, the position is understandable. 
But I want the latter portion. of the 
amendment to be deleted by my 
amendment NO.2. It is only to pre-
ven t abuses taking place. Who is to. 
decide when a printer or publisher is 
unable to perform his duty through 
infirmity or otherwise? 

Dr. K.eskar: explained in my 
speech that this is the responsibility of 
the owner .and not of the printer and 
publisher. The position is noW entire-
ly changed. Formerly it was the 
printer and publisher who was respon-
sible for it. The owner did not come 
into the picture. Now the onus is 
thrown on the owner and not the 
printer and publisher. 

Shri Tangamani: Now they are 
trying to tighten up the administra-
tion. Formerly, it was the printer and 
publisher who had to make a declara-
tion. Once a year, the owner had to 
state, 'I am the owner'. If the print-
ing and publishing is going on with-
out any hitch and if the printer and 
publisher is detained in jail for three 
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or four months, what is the position? 
The printer and publisher is not al-
ways in the printing office looking 
after the day ·to day- administration. A 
position may arise, as I said, when the 
printer and publisher may be detaiiled 
for four months. Now it is immediate-
iy incumbent on the owner to inform 
the Government that his printer or 
publisher is detained in jail for four 
months, say, under the Preventive 
Detention Act. 

Dr. Keskar: That will be necessary 
only after the three months have 
passed. It will not be done before. 

Shri Tangamani: We were told that 
a Member of this House has been de-
tained for one year in UP. If the 
man is detained for more than tour 
months what is the position? As the 
hon. Minister himself is aware, the 
owner is noW controlling the policy of 
the newspaper. "He Imsalso got con-
trol over the printing press and also 
over the publisher. 

Now, the name of the printer and 
publisher is declared only to meet 
"Certain legal technicalities. If the 
printer and publisher is detained in 
jail, say, for 4 months, then, immedi-
ately a duty is cast upon the owner 
to inform the Registrar that such a 
thing has happened. He has to go 
before the magistrate with a fresh 
declaration. We say that this will 
not only be a question of harassment 
but it is also very undesirable. The 
explanation that is given by the Press 
Registrar strength~ns my case. I 
want this particular portion of the 
amending clause to be deleted, because 
the Registrar himself has mentioned 
a case of a printer and publisher 
who had been detained in jail for 
more than three months. 

With these observations, I request 
the hon. Minister to consider my 
amendment in the spirit in which. it 
!has been advanced and to accept it. 

Shri Aurobindo Ghosa1 (Uluberia): 
Madam Chairman, I beg to move my 
amendments Nos. 7 and 8. I beg to 
move: 

Page 2,-

after line 14, a.dcL-

"Provided that no newspaper 
shall ceaSe to publish if there is 
any delay in the declaration of a 
new owner due to legal formali-
ties." (7) 

Page 2,-

afteT line 23, a.dcL-

"Provided that no new declara-
tion shall be necessary if reasona-
ble grounds are shown for absen-
ce from India beyond ninety 
days." (8) 

Much has been said, at least, on the 
first amendment I am moving. Still, 
I have not been satisfied with the 
speech made by the hon. Minister 
because when the ownership is 
changed due to death many legal 
formalities have to be gone into 
before 'a new owner steps into the 
shoes of the old one. So, sufficient 
time should be given so that the new 
owner can come with a declaration 
without the paper ceasing its publi-
cation. This is not a mere change of 
ownership. Suppose one owner dies 
leaving a minor, it will take several 
months to appoint a legal guardian 
for the minor who will make a dec-
laration on behalf of the minor 
because the minor cannot give a dec-
laration himself. All these probabi-
lities are there. So, with that end 
in view, I move my amendment. It 
will clearly show that whatever may 
happen, whatever time it may take 
far the new owner to make a dec-
laration, the paper might not cease 
publication in the interim period. 

By the second amendment that 
have moved I want that there need 
not be any new declaration if the 
absence from India is for 90 days. 
This point has been dilated upon by 
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my hon. friend Shri Tangamani. In 
order to obviate difficulties I would 
like to submit that there must be 

.aome SCOPe if the absence is within 
90 . days. If reasonable grounds are 
.given by the printer and publisher, 
then, the dela,y may be condoned and 
-they may be allowed to continue as 
_printer and publisher. 

With these words I commend my 
;amflndments to the House. 

Mr. Chairman: The hon. Minimer. 

Shrl M. C. laiD: Madam Chair-
-man, I have to move my amendment 
:No.4. 

Mr. Chairman: Yes. 

8hri M. C. lain: Madam Chairman, 
.I move: 

Page 2,-
.after line 14. add-

"Provided tha t in ease of 
~hallge of ownership by inheri-
-tance, the declaration may be flIed 
within one month of the death 
·of the original owner." (4) 

When I mOVe this . amendment, I 
'know the hon. Minister just now gave 
this assurance to this House that in 
'such cases the Central Government 
"Will inform the State Governments 
·that they might exempt the papers 
under such circumstances. 

Dr. Keskar: I think .there should 
'be a clarification. What I said was, 
11fter the passing of the Act, we are 
gQing to inform all the State Govern-
ments th'at in such classes of cases 
Where personal ownership exists and 
1>y death or otherwise there is a 
dispute, they might exercise the 
power of exemption given to them 
.and exempt them from declaring 
<ownership until ownership is finally 
-decided. 

Shrl M. C. Jain: With this assu-
-rance, in a sense, this amendment 
becomes superfluous. Despite this 
assurance, I submit that if my amend-
ment is accepted there would be no 
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necessity of-· gi·Ying,·thispower to the 
State Governments or of writing to 
the State Governments to exempt 
certa.in classes of papers. 

Only in the case of inheritance by 
death there is this difficulty.· The 
owner may die today and immediate-
ly,' under the Hindu law Or other 
personal law, somebody· may become 
the successor to the original: owner. 
But there might be some disputes 
about the succession or even if there 
is only one successor there might be 
some difficulty. He may not be able 
to file the declaration at once because 
he is in grief due to the death of the 
owner. If my amendment is accept-
ed, a month's time will be given to 
the successor and there will be no 
difficuly. 

As the hon. Minister has just now 
said, the Central Government will in-
form the State Governments that they 
can exempt such classes of persons. 
My point is that instead of giving 
this power of exemption to the State 
Governments, it Is better . to incor-
porate it in the Act itself. There-
fore, I have moved my amendment. 

So far as the other amendments are 
concerned .... 

Mi-. Chairman: I think this is the 
only amendment that the hon. Mem-
ber has to clause No.2. 

Shri M. C. Jain: I am now speak-
ing on the amendments of Shri Ghosal 
and Shri Tangamani. If my amend-
ment is accepted, amendment No. '. 
moved by Shri Ghosal will become 
superfluous becaUSe he has said: 

"Provided that no newspaper 
shall cease to publish if there is 
any delay in the declaration of a 
new owner due to legal formali-
ties." 

That amendment, in a sense, will' be 
covered by my amendment. So far 
as amendment No.1 is concerned .... 

Mr. Chairman: Is not amendment 
No. 7 broader th'an your amendment. 
No.4? 
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Shri M. C. JaiD: That, of course, is 
correct. Whether there is one suc-
cessor or more than one successor, 
what the magistrate wants is that 
there must be 'a declaration. If there 
is no declaration, then, we are now 
aiving the power to the magistrate to 
cancel the declaration. Therefore, the 
penalty is there and the threat of 
penalty is very great. To avoid that 
threat it is necessary that a month's 
time should be given. 

So far as amendment No. 1 is 
concerned, I oppose it. It relates to 
eases where the title is changed or 
the language is changed or the 
periodicity is changed. If the title 
is changed, the owner or publisher 
will know that it is going to be 
changed; and they can file the dec-
laration easily. Similarly, if the 
language or the periodicity is changed, 
they know beforehand that it is 
goIng to be so; and they need not be 
given a month's time. 

Shri Tangamani was saying just 
now that there might be some trade 
union paper which might be a week-
ly and which they might like to 
change into a fortnightly. Even then, 
the publisher or the editor or the 
printer knows beforehand that the 
periodicity is going to be changed; 
and, so, he can file the declaration. 
There will be no difficulty. I do not 
approve of this amendment. 

If my amendment is accepted then 
the necessity of empowering the State 
Governments wiII not arise and com-
plications will not arise. The thing 
can be got through easily. 

With these words, I commend my 
amendment to the House. 

Shri Achar: May I just say a word 
on these amendments? 

Mr. Chairman: Yes. 

Shri Achar: I want only a clarifi-
cation. When an owner dies and it 
means a change of ownership, it will 
aecessarily mean that a declaration is 
Aecessary. The hon. Minister has 

said that SO far as individual owners 
are concerned, some exemption may 
be granted. One cannot anticipate 
when an owner is going to die. Sup-
posing On the de'ath of an owner there-
is trouble Or dispute as to who is 
the owner, then, the difficulty will 
arise about the continuity of the pub-
lication. Does it mean that there is 
no change of ownership? Then, if 
the owner dies, the paper can con-
tinue without any declaration? Is 
that the policy of Government? I 
would like to have a clarification. If 
an owner dies-whether the title is 
disputed or not-if the ownership con-
tinues, no declaration is necessary. 
I can understand that the paper can 
go on in such circumstances. But if 
there is the necessity of a declaration 
being filed as SOOn as the present 
owner dies, then We should take up 
the question of exemption and exa-
mine it. If the exemption is given 
after the person dies, the question of 
continuing comes in. How can the 
paper be published without a new dec-
laration? If the Government is of the 
opinion that there is to be no dec-
laration I can understand. So far as 
the individual owners are concerned, 
will there be no necessity for a dec-
laration after the death of a person? 
That is all that I wish to submit. 

13 hrs. 
Dr. Keskar: Madam Chairman, 1 

wiII take up Shri Tangamani's amend-
ments first. Shri Tangamani wants 
that the words 'within one month' 
to be added by his first amendmen~. 
In my speech I have made the whole 
background very clear and I am afraid' 
We may not be able to agree with 
his amendment. Much has been 
made of the so-called hardship of 
filing declarations. Except for a' 
new paper I may say from experience 
th'at it has been made a normal pro-
cedure and there is no difficulty and' 
a number of newspapers are doing: 
it. I do not agree that there is any 
hardship involved in this matter. The 
difficulty is that we fundamentallY' 
differ about the nature of the amend-
ment. I have explained that where. 
a paper's title or its. language or-
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periodicity is changed, it is a new 
paper. That is our contention. On 
this fundamental point we do not 
agree. If it is the same paper which 
is continuing, I will understand Shri 

Tangamani's objection and I can sym-
pathise with him. 'Supposing as he 
says somebody published a weekly 
and he wants to change it into a fort-
nightly, with all respect I submit 
that it is not the same paper. That 
is why an express sub-claUSe has 
been put in in order to emphasise that 
in these three circumstances, the 
paper is not the same. The persona-
lity is completely different; it is as 
good as a new paper. He and I may 
disagree and I feel that I am right 
in these circumstances. The paper is 
completely new and will have to be 
dealt with as a new paper. That is 
why it is insisted upon that it shall 
file a new declaration and so I am 
not able to agree with his first amend-
ment. 

The other point is about the printer 
or publisher being incapacitated. I 
had explained that the printer and 
publisher are working on behalf of 
the owner. The onus of judging the 
incapacitation is on the owner. It is 
not a cognisable offence like robbery, 
decoity Or murder. It may happen 
that a particular publisher is not 
keeping good health. Nobody will 
know it. If the owner is finding that 
the printer or publisher is not able to 
function, he will change him. It i.. 
to enable the owner to do this that 
this clause has been put here so that 
there is an effectiVe printer and pub-
lisher for any paper. It is for the 
owner to judge whether a p'articular 
printer or publisher is incapacitated 
and not for the public. If anybody 
from the public comes and sayS that 
a printer or publisher is not able to 
carry on his work. he may come out 
and say: I am able to carry on my 
work. Now, who can challenge it 
and on what ground? The owner is 
the person who can say that he is not 
able to carry on his work. So, I 
may say that it is unnecessary. HE' 
is imagining situations which will not 

arise and which cannot arise. The 
object and the responsibility of doing 
this is quite different. What is the 
work of the publisher or printer? He 
has to sit in the office and see that it is 
carried on. He may do it effectively 
or ineffectively. That would be 
Judged by the proprietors and not by 
anybody else. I think the amend-
ments are tabled under some mis-
apprehension and I do not think that 
they are necessary. 

About the other amendment of Shri 
Ghosal, I had already explained the 
position and after my explanation he 
will, I hope, agree that the' ~",end
ment is not necessary. He ,;peaks 
about the delay in the declaration by 
a new owner. When a change of 
ownership takes place, the owner 
has to come and file a declaration 
that he is a new owner. But in case 
there is any ground for confusion, I 
had said that we propose to ask the 
State Governments that they should 
exempt the owners, where there is a 
dispute, from declaring the owner-
ship until the dispute is resolved. In 
my opinion this is far better and 
clearer th'an what is proposed. 

Shri Jain had proposed that the dec-
laration might be filed within one 
month. How will it be possible for 
the Magistrate to decide the owner-
ship within one month. Supposing 
there is a very difficult and complica-
ted legal dispute of a joint Hindu 
family the Magistrate may not be 
able to decide it for years. In that 
case, what will happen. One month 
is absolutely useless because a dispute 
about ownership might last for any 
number of years Or months. What 
we have suggested is more practical 
than what has been suggested here. 
There could not be any ground for 
delay or discontinuance of a paper 
until the Magistrate decides the issue. 
Supposing the owner dies and the 
Magistrate is made conginisant of the 
death, he does not go about asking the 
C.I.D. to go and find out things aoout 
the new owner or the person who is 
dead. It is the new owner who 
comes and says: I am the new owner; 
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the fonner owner is not there; the 
tonner owner has authorised a par-
ticular printer and publisher IIlid I 
authorise him or somebody else and 
so on. But as I said, there may be 
a doubt in some minds and tor that 
the additional precaution is taken and 
we advise the State Governments 
about such classes of cases. 

Shri M. C. JaiD: May I uk eM 
clarification? Suppose there is no dis-
pute and the owner dies. The succes-
sor files a declaration after one week 
of the death of his father. What will 
be the position? 

Dr. Keskar: He can file it even 
afer three months. The question is 
this. When he takes possession he 
files a declaration. The ownership 
continues. Suppose there is a dis-
pute, even then the ownship continues 
but who possesses that ownership? 
That is in dispute. There is no diffi-
culty as far as the paper is concerned. 
About the other properties are con-
cerned, there may be difficulty but 
not SO far as the paper is concerned 
because the printer and publishe~ 
carries on the paper. The owner only 
authorises the printer and that prin-
ter and publisher will continue until 
the new owner files a declaratiOn of 
his ownership. With this additional 
precaution, I do not think that there 
will be any difficulty. Hon. Members 
will find that in practice all sorts of 
emergency conditions which are being 
imagined by them will not arise. 

Mr. Chairman: Immediately after 
the death of an owner, the onus of 
filing a new declaration does not 
devolve on the owner when the 
printer and publisher continues? 

Dr. Keskar: The onus of making a 
new declaration :falls on the new 
owner. Supposing there is a dis-
pute .... 

Mr. Chairman: Supposing there i8 
no dispute at all. 

Dr. Keskar: Then the onus Is on 
him to come a:1d make a declara-

tion that he is the owner, but ~ 
is no contravention it he does it, after 
a week because the printer and pub-
lisheris continuing the paper .. The 

,owner comes forward and says that 
-he is the .new owner. There is "10 
difficulty there. 

Shri M. C. JaiD: That is besides 
tne provisions of the Bill. . Madam. 
Chainnan, the hon. Minister is going 
beyond the provisions of the Bill. If 
there is only one successor of the 
deceased then under the law he be-
comes the owner immediately and it 
Is his duty to file the declaration.. 
Supposing he does not file the dec-
laration on the day his father or the 

. previous owner died· then the dee-
laration is liable to be cancelled 
under the law, but the han, Minister 
says that it is not so, it is not liable 
to be cancelled. 

Dr. Keskar: I am afraid even the 
hon. Member who is a good lawyer 
will agree· with me that a decease:! 
owner might have left large amounts 
of property and if there is only one 
successor he may take some time to 
take possession of the entire pro-
perty. He might be living in the 
same hOUSe and he might take imme-
diate possession of it, but there may 
be other properties and it will take 
some time for him to take possessiOn 
of them. That time is allowed even 
by the court. 

Shrl M.C. Jain: Under the law he 
becomes the owner immediately aftl!!' 
the death of the previous owner. 

Dr. Keskar: I am unable to agree 
with my hon. friend. As I said. 
the exemption that will be given ·to 
papers or such other things owned D7 
individual owners is ample enough to 
. cover any other eventuality for the 
:State Government so that a declal1\-
tion of ownership will only' be made 
when the owner comes forward aDd 
settles it. 
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A3 tar as this clause is concerned, 
¥adam, I have nothing more to say. 

JiIr. Chairman: Shall I put all the 
amendments together? 

Shri M. C. Sain: I' withdraw my 
amendment-Amendment No.4. 

The amendment No. 4 Wa.3, by le~tle 
withdrawn. 

Shrl Tl\llgamani: would like 
amendment No. 2 to be put separa-
tely. 

Mr. Chairman: The question is: 

Page 2, lines 19 to 22,-

omit "or where such printer or 
publisher is by infirmity or 
otherwise rendered incilpa-
ble of carrying out his 
duties for a period' 'exceeding 
ninety days in circumstances 
not involving the vacation of 
his appointment". (2). 

The motion was negatived. 

Mr. Chairman: I shall put the other 
amendments together. 

The amendments Nos. I, 7 and 8 
were put and negatived. 

Mr. Chairman: The question is: 

"That clause 2 stand part of the 
Bill.'.' 

The mIotion was adopted. 

Clause 2 was added to the Bill. 

Clause 3- (Amendment of section 6) 

Mr. ChairmaD: Then we come to 
claUSe 3. Any amendments? 

Shri AurobiDdo Ghosal: Sir, I beg 
to move: 

Page 2,-

aft.e.r line 34, add-. 
• (ia) after the proviso to the 

ftrst paragraph, the following fur-

ther proviso shall be added, 
namely:-

"Provided further that no en-
quiry from the Press Registrar 
,hall be necessary if the District 
Magistrate maintains an up-to-
date list of newspapers and jour-
nals." (9). 

1 would like to submit that under 
the law it is now incumbent on the 
Magistrate to refer to the Press 
Registrar before the declaration is 
given. For reasons already explained 
by the hon. Minister, in every case 
the Magistrate is not required to do 
that, but what happens is in every 
case the Magistrate will always refer 
it to the Press Registrar for his satis-
faction. In OUr State even now we 
find-perhaPs the hon. Minister does 
not know that-that it takes about 
six to seven months after an affidavit 
before a District Magistrate is filed 
for having the declaration of any 
paper. The District Magistrate al-
ways sends copies of the affidavit to 
the police for enquiry as to whether 
the party concerned can be given 
permission to bring out the paper. It 
Is not provided for in the law, I do 
not know whether it IS there under 
the rules. But he always sends copies 
of the affidavit for verification. If 
the poliCe gives a wrong report or an 
adverse report, then he is reluctant 
to give any declaration. Not only 
that, if the purpose of the publica-
tion is shown as "political", then, of 
course, it is very difficult to get any 
declaration. Therefore, what hap-
pens is in the beginning the purpose 
is shown as hliterary" and afterwards 
changed as "political", because every-
body knows that if it is shown as 
"political" it is difficult to get the 
declaration. These are the difficul-
ties. If this clause is added there 
will be another difficulty and it will 
be difftcult to get any declaration 
even after two years. 

With these few words, Madam, 
move my .amendment. 

Dr. Keskar:I sympathise with Shri 
Ghosal, but I have not understood 
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him clearly. It the Magistrate, as he 
al'eges, delays the declaration or ae-
ceptance of the declaration if the pur-
pose mentioned is "political", it will 
not be changed by this amendment, 
because his amendment is meant to 
overcome the delay which might be 
there if it is mentioned to the Press 
Registrar. I might assure him that 
the Press Registrar ha3 nothing to 
do with accepting the title. He is 
not concerned as to what is there and 
what the Magistrate is going to do. 
The Magistrate asks whether any 
similar title is there. 

His next point concems the action 
of the Magistrate and the State Gov-
ernment. That also will not change 
if I accept hIs amendment because 
his amendment only sayS that we 
should maintain a list of newspapers 
in the District Magistrate's Court. 
He says that the District Magistrate 
sends it to the police not for this 
purpose but some other purpose. 
Whether he should do or should not 
do, whether he is doing it or he is not 
doing it are matters about which I 
cannot say anything here. 

Sbrl Naushir 
Khandesh) : It is 
:lone. 

Bbarucba (East 
definitely being 

Dr. Keskar: But it is not relevant 
to the point here. But the point 
here is, the point which he has men-
tioned and which I mentioned here 
is that delay occurs because it is 
mentioned to the Press Registrar. 1 
submit that delay does not occur 
there SO much. Delay may be occur-
ring on many other accounts. There 
might be some delay and ways might 
be found for having quicker despatch. 
I have told Shri Tangamani in the 
original discussion also that 1 will 
examine as to how this thing can be 
expedited. About other matters, it is 
beyond my powers, it is not possible 
for me to take any action nor are 
they relevant to the clause that is 
eing discussed here. 

The suggestion made, as 
.-rller, 11 Dot • practical ene. 

I laid 
The 

title must not be the same or similar 
to another title, not in the District 
but in the State and, as far as Eng-
lish language is concerned, in the 
whole of India. How do we expect 
the Magistrate to keep an up·to·date 
list? He might get a list prapared 
up-to-date But again he will have to 
make enquiries as to whether in the 
interim period some papers have been 
registered which contains a similar 
name or not. 

As I said I sympathise with the in-
tention and we will see as to how 
these delays, can be avoided. But it 
is not a practical proposition to ask 
the District Magistrate to keep a list 
of newspapers for the sake of com-
parison of titles only-or other pur-
poses it might be kept. 

I have nothing more to say. 

Mr. Chairman: The question is: 

Page 2, after line 34, add 

• (ia) after the proviso to the 
first paragraph, the following fur-
ther proviso shall be added 
namcly:- ' 

"Provided further that no en-
quiry from the Press Registrar 
shall be necessary if the District 
Magistrate maintains an up-to-
date list of newspapers and jour-
nals.".' (9) 

The motion was negatived. 

Mr. Chairman: The question is: 

"That clause 3 stand part of 
the Bill." 

The motion was adopted. 

Clause 3 was added to the Bill. 

Clause 4- (Insertion of new sec-
tions 8B and eC) 

Shri Tanramani: I beg to move: 

Page 3, after line 24, add 

"(V) the declaration .... u made 
to publish the newspaper for a 




